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Chugh seeks NHRC probe over
Sikh youth’s ‘custodial torture’

BJP Rajya Sabha MP Tarun Chugh on Friday
urged the National Human Rights Commission
(NHRC) to take suo motu cognisance of the
alleged custodial torture of a Sikh youth who
waved a black flag at a programme of Punjab
Chief Minister Bhagwant Mann. Chugh requested
the human rights body to send an independent
fact-finding team to the village where the
incident took place and the police station
concerned, and direct the registration of an FIR
against the officers involved, including the
Deputy Superintendent of Police. He also sought
high-level security and medical assistance for the
victim and his family. e
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BJP, Cong move human rights
panel, demand anartlal probe

TriBuNE NEWS SERVICE

NEW DELHI, SEPTEMBER 4
The BJP and Congress on Fri-
day approached the National
Human Rights Commission
{(NHRC) over the alleged tor-
ture of a Sikh youth by the
police after he displayed a
black flag during Chief Minis-
ter Bhagwant Mann's public
meeting in Sheraon village of
Sunam on September 2.

BJP national general secre-
tary Tarun Chugh wrote to
NHRC member Pryank
Kanoongo demanding suo
motu cognisance of the inci-
dent, the constitution of an
independent fact-finding
committee, registration of an
FIR against erring cops and
protection and medical care
for the Sikh protester, Mohan-
jit Singh, and his family.

Punjab Congress president
Amrinder Singh Raja Warring
approached the NHRC with a
demand for an independent
and timebound probe into
the allegations that the anti-
drug activist was brutally
assaulted in custody. In his
complaint to the NHRC chair-
person, Warring alleged seri-
ous violations of Mohanjeet's
fundamental and human
rights and sought a report

from the state government

* Sat,
Eh! E_’:‘lhum https://epaper.tribuneindia.com/c/808911179

SAD president Sukhhir Singh Badal enguires abaut the
well-being of Mohanjit Singh at a hospital on Friday.

and the police on his alleged
arrest, treatment in custody,
medical examination, dope
test and the subsequent FIR
registered against him.

In a separate message, for-
mer Punjab BJP president
Sunil Jalkhar condemned the
aleged torture of Mohanjit
Singh who raised the issue of
“AAP government's failure to
addressthedrugissue”. Jakhar
said, *“The police brutality is
reminiscent of the atrocities
committed against Sikhs dur-
ing the rule of Zakariya Khan.”

@5 September 2026

Sack cops involved in
incident: Gargaj

Amritsar: Akal Takht offici-
ating Jathedar Kuldip Singh
Gargaj has demanded a strict
action against police officers
involved in the alleged tor-
ture and desecration of
kakaars(articles of Sikch faith)
of Mohanjit Singh. He Gargaj
asked the government to dis-
miss the cops involved in the
incident and register a case
against them for hurting reli-
gious sentiments and subject-
ing the youth to torture.
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BJP MP accuses Punjab Police of
custodial torture of Sikh youth

PIDMEER NEWS SERVICE
B New Delhi

B|P's Rajya Sabha MP Tarun
Chugh on Friday urged the
Mational Human Rights
Commission to take suo
motu cognisance of the
alleged custodial torture ofa
5ikh youth, who waved a
black flag at a programme of
the Punjab chief minister.

Chugh regquested the
human rights bedy to send an
independent fact-finding
team to the village where the
incident took place and the
palice station concerned, and
direct registration of an FIR
against the officers involved,
including the deputy supenn-
tendent of police.

He also sought high-level
security and medical assis-
tamce for the victim and his
family, alleging that they face
serious threats from the State
machinery.

In a letter to National
Human Rights Commission
(NHRC)| member Priyank
Kanoongo, Chugh, who is
also the BJP national head-
quarters in-charge, alleged

BJF's Rajye Sabha MP Tarun Chugh

that a local youth, Mohanjeet
Singh. was arrested and sub-
jected to brutal custodial
torture after he waved a
black flag at Punjab Chief
Minister Bhagwant Mann's
programme in Sheronvillage
on September 2 to protest
against the AAP
Government's handling of
drug menace.

singh was subjected to
brutality “"reminiscent of
medieval-era torture”, Chugh
said, adding that he was
stripped naked and beaten in
custody.

The youth's thighs were cut
with a blade, salt was rubbed
anto his bleeding wounds,

and he was subjected to
repeated electric shocks, the
MP claimed.

"I am writing to urgently
and immediately draw your
attention to a deeply disturb-
ing and horrific incident of
alleged State-sponsored cus-
todial torture in Punjab, which
has completely shaken the
conscience of our democrat-
ic society,” Chugh wrote.

"The brutal treatment
allegedly meted out to a
young citizen by Punjab
Paolice not only viclates fun-
damental human rights but
also represents a dark day for
democracy and the rule of
law in the state,” he added.

ueting the youth's revela-
tion to the media, Chugh
said that when the youngster
was being stripped and
assaulted, police officials
made a video call.

“The officials allegedly
showed the youth's naked,
bloodied, and agonised con-
dition to the caller. If true, this
would indicate the direct
involvement and sadistic
complicity of the highest
executive office of the State
machinery," he said.

The B|P leader also alleged
that police officials forcibly
opened the youth's "joora™
{hair knot) and pulled his
beard and hair, describing it as
an attack on his Sikh identity
and religious sentiments.

In addition to this, a DSP-
rank officer tortured and
humiliated the youth's elderly
mother and sister, the BJP
leader said.

"We cannot allow our State
to become a police State,
where young people are sub-
jected to torture and humil-
iation for raising their voice
against drugs,” he said,
demanding action.
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Violence breaks out over
inclusion of Chakmas in
Arunachal rolls revision

PRASANTA MAZUMDAR i@ Guwahati

TENSIONS flared in the Bor-
dumsa area of Changlang dis-
trict in Arunachal Pradesh on
Friday following violence dur-
ing a protest against alleged in-
clugion of Chakma community
members in the Special Inten-
sive Revision (SIR) of electoral
rolls. Shots were fired and
stones pelted during the vio-
lence. At least one person, re-
portedly a member of the All
Arunachal Pradesh Students’
Union (AAPST), was injured.
The AAPSU, along with local
organisations, organised the
protest, objecting to the alleged
ineclusion of those Chakmas,
who arrived after 2006, in
the SIR process. The
AAPSU demanded the
immediate arrest of all
those who allegedly
targeted its leaders
during the violence.
Meanwhile, a Chakma
organisation ‘Chalina Develop-
ment Foundation of India' ap-
proached the National Human
Rights Commission for the en-
forcement of a 1996 judgment
of the Supreme Court, as elec.
tors were allegedly prevented
from appearing for the SIR
hearing at Bordumsa.

SIR hearing postponed

The Chakma organisation said the
SIR hearing at Bordumsa had to
be postponed following the
violance. The Chakmas and the
Hajongs in Arunachal are ethnic
and tribal communities from the
Chittagong Hill Tracts (now in
Bangladesh) settled by central
government in the 1960s,

According to the organisa-
tion, the Supreme Couart had
directed, "The State of Aru-
nachal Pradesh shall ensure
that the life and personal lib-
erty of each and every Chakma
residing within the State shall
be protected and any attempt to

forcibly evict or drive
them out of the State by
organised groups, such
as the AAPSL, shall be
repelled, if necessary,
by requisitioning the
service of para-military
or police foree,,,”

The organisation said the
hearing at Bordumsa had to be
postponed following the vio-
lence. The Chakmas and the Ha-
jongs in Arunachal are ethnic
and tribal communities from
the Chittagong Hill Tracts {(now
in Bangladesh) settled by cen-
tral government in the 1960s,
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BJP MP accuses Punjab Police of
custodial torture of Sikh youth

PIOHEER NEWS SERVICE
M New Delhi

B|Ps Rajya Sabha MP Tarun
Chugh on Friday urged the
National Human Rights
Commission to take suo
motu cognisance of the
alleged custodial torture of a
Sikh youth, who waved a
black flag at a programme of
the Punjab chief minister.

Chugh requested the
human rights body to send an
independent fact-finding
team to the village where the
incident took place and the
police station concerned, and
direct registration of an FIR
against the officers involved,
including the deputy superin-
tendent of police.

He also sought high-level
security and medical assis-
tance for the victim and his
family, alleging that they face
serious threats from the State
machinery.

In a letter to National
Human Rights Commission
tNHch member Privank
Kanoongo, Chugh, who is
also the BJP national head-
quarters in-charge, alleged

BJF's Rejye Sabha MP Tarun Chugh

that a local youth, Mohanjeet
singh, was arrested and sub-
jected to brutal custodial
torture after he waved a
black flag at Punjab Chief
Minister Bhagwant Mann's
programme in Sheron village
on September 2 to protest
against the AAP
Government's handling of
drug menace.

Singh was subjected to
brutality "reminiscent of
medieval-era torture”, Chugh
zaid, adding that he was
stripped naked and beaten in
custody.

The youth's thighs were cut
with a blade, salt was rubbed
onto his bleeding wounds,

and he was subjected to
repeated electric shocks, the
MP claimed.

"I am writing to urgently
and immediately draw your
attention to a deeply disturb-
ing and horrific incident of
alleged State-sponsored cus-
todial torture in Punjab, which
has completely shaken the
conscience of our democrat-
ic society," Chugh wrote.

“The brutal treatment
allegedly meted out to a
young citizen by Punjab
Police not only viclates fun-
damental human rights but
also represents a dark day for
demaocracy and the rule of
law in the state,” he added.

Duoting the youth's revela-
tion to the media, Chugh
zaid that when the youngster
was being stripped and
assaulted, police officials
made a video call.

“The officials allegedly
showed the youths naked,
bleodied, and agonised con-
dition to the caller. If true, this
would indicate the direct
involvement and sadistic
complicity of the highest
executive office of the State
machinery,” he said.

The B|P leader also alleged
that police officials forcibly
opened the youth's "joora"
{hair knot) and pulled his
beard and hair, describing it as
an attack on his Sikh identity
and religious sentiments.

In addition to this, a D5P-
rank officer tortured and
humiliated the youth's elderly
mother and sister, the BJP
leader said.

“We cannot allow our State
to become a police State,
where young people are sub-
jected to tworture and humil-
iation for raising their voice
against drugs,” he said,
demanding action.
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BJP MP accuses Punjab Police of
custodial torture of Sikh youth

PIOHEER NEWS SERVICE
M New Delhi

B|Ps Rajya Sabha MP Tarun
Chugh on Friday urged the
National Human Rights
Commission to take suo
motu cognisance of the
alleged custodial torture of a
Sikh youth, who waved a
black flag at a programme of
the Punjab chief minister.

Chugh requested the
human rights body to send an
independent fact-finding
team to the village where the
incident took place and the
police station concerned, and
direct registration of an FIR
against the officers involved,
including the deputy superin-
tendent of police.

He also sought high-level
security and medical assis-
tance for the victim and his
family, alleging that they face
serious threats from the State
machinery.

In a letter to National
Human Rights Commission
tNHch member Privank
Kanoongo, Chugh, who is
also the BJP national head-
quarters in-charge, alleged

BJF's Rejye Sabha MP Tarun Chugh

that a local youth, Mohanjeet
singh, was arrested and sub-
jected to brutal custodial
torture after he waved a
black flag at Punjab Chief
Minister Bhagwant Mann's
programme in Sheron village
on September 2 to protest
against the AAP
Government's handling of
drug menace.

Singh was subjected to
brutality "reminiscent of
medieval-era torture”, Chugh
zaid, adding that he was
stripped naked and beaten in
custody.

The youth's thighs were cut
with a blade, salt was rubbed
onto his bleeding wounds,

and he was subjected to
repeated electric shocks, the
MP claimed.

"I am writing to urgently
and immediately draw your
attention to a deeply disturb-
ing and horrific incident of
alleged State-sponsored cus-
todial torture in Punjab, which
has completely shaken the
conscience of our democrat-
ic society," Chugh wrote.

“The brutal treatment
allegedly meted out to a
young citizen by Punjab
Police not only viclates fun-
damental human rights but
also represents a dark day for
demaocracy and the rule of
law in the state,” he added.

Duoting the youth's revela-
tion to the media, Chugh
zaid that when the youngster
was being stripped and
assaulted, police officials
made a video call.

“The officials allegedly
showed the youths naked,
bleodied, and agonised con-
dition to the caller. If true, this
would indicate the direct
involvement and sadistic
complicity of the highest
executive office of the State
machinery,” he said.

The B|P leader also alleged
that police officials forcibly
opened the youth's "joora"
{hair knot) and pulled his
beard and hair, describing it as
an attack on his Sikh identity
and religious sentiments.

In addition to this, a D5P-
rank officer tortured and
humiliated the youth's elderly
mother and sister, the BJP
leader said.

“We cannot allow our State
to become a police State,
where young people are sub-
jected to tworture and humil-
iation for raising their voice
against drugs,” he said,
demanding action.
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BJP MP accuses Punjab Police of
custodial torture of Sikh youth

PIOHEER NEWS SERVICE
M New Delhi

B|Ps Rajya Sabha MP Tarun
Chugh on Friday urged the
National Human Rights
Commission to take suo
motu cognisance of the
alleged custodial torture of a
Sikh youth, who waved a
black flag at a programme of
the Punjab chief minister.

Chugh requested the
human rights body to send an
independent fact-finding
team to the village where the
incident took place and the
police station concerned, and
direct registration of an FIR
against the officers involved,
including the deputy superin-
tendent of police.

He also sought high-level
security and medical assis-
tance for the victim and his
family, alleging that they face
serious threats from the State
machinery.

In a letter to National
Human Rights Commission
tNHch member Privank
Kanoongo, Chugh, who is
also the BJP national head-
quarters in-charge, alleged

BJF's Rejye Sabha MP Tarun Chugh

that a local youth, Mohanjeet
singh, was arrested and sub-
jected to brutal custodial
torture after he waved a
black flag at Punjab Chief
Minister Bhagwant Mann's
programme in Sheron village
on September 2 to protest
against the AAP
Government's handling of
drug menace.

Singh was subjected to
brutality "reminiscent of
medieval-era torture”, Chugh
zaid, adding that he was
stripped naked and beaten in
custody.

The youth's thighs were cut
with a blade, salt was rubbed
onto his bleeding wounds,

and he was subjected to
repeated electric shocks, the
MP claimed.

"I am writing to urgently
and immediately draw your
attention to a deeply disturb-
ing and horrific incident of
alleged State-sponsored cus-
todial torture in Punjab, which
has completely shaken the
conscience of our democrat-
ic society," Chugh wrote.

“The brutal treatment
allegedly meted out to a
young citizen by Punjab
Police not only viclates fun-
damental human rights but
also represents a dark day for
demaocracy and the rule of
law in the state,” he added.

Duoting the youth's revela-
tion to the media, Chugh
zaid that when the youngster
was being stripped and
assaulted, police officials
made a video call.

“The officials allegedly
showed the youths naked,
bleodied, and agonised con-
dition to the caller. If true, this
would indicate the direct
involvement and sadistic
complicity of the highest
executive office of the State
machinery,” he said.

The B|P leader also alleged
that police officials forcibly
opened the youth's "joora"
{hair knot) and pulled his
beard and hair, describing it as
an attack on his Sikh identity
and religious sentiments.

In addition to this, a D5P-
rank officer tortured and
humiliated the youth's elderly
mother and sister, the BJP
leader said.

“We cannot allow our State
to become a police State,
where young people are sub-
jected to tworture and humil-
iation for raising their voice
against drugs,” he said,
demanding action.
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Arunachal SIR: stir over
‘non-indigenous’ groups’
inclusion turns violent

AAPSU is opposing the alleged inclusion of Chakma and Hajong communities in electoral rolls: a

member of the union sustained injuries during the violence that involved firing and stone-pelting

The Hindu Bureau
GUWAHATI

he alleged inclu-
T sion of members of
the Chakma and

Hajong communities in the
special intensive revision
(SIR) of electoral rolls in
Arunachal Pradesh
sparked violence in the
Bordumsa region of Chan-
glang district on Friday.
According to ground re-
ports, at least one person
was injured in the violence
that involved firing and
stone-pelting. The injured
person was reportedly a
member of the All Aruna-
chal Pradesh Students’ Un-
ion (AAPSU), which has
been opposing the inclu-
sion of non-indigenous
communities in the State’s
electoral rolls. Officials said
the situation remained
tense throughout the day,
prompting the authorities
to heighten security to
maintain law and order.
The predominantly
Buddhist Chakmas and the
Hindu Hajongs, displaced
from the Chittagong Hill

s ¥ 1l -

The situation remained tense in the Bordumsa region of Arunachal

2 o

Pradesh’s Changlang district on Friday as members of the All
Arunachal Pradesh Students' Union staged a protest. FILE PHOTO

Tracts of erstwhile East Pa-
kistan, were settled by the
Union government in Aru-
nachal Pradesh in the
1960s.

Along with local organi-
sations, the AAPSU protest-
ed the possible inclusion of
Chakmas, particularly
those who allegedly settled
in the State after 2006, in
the SIR process. “We want
the State government to
immediately suspend the
SIR process in areas with
Chakma and Hajong popu-
lations. We also demand
the arrest of people who
targeted our leaders dur-

ing the protest,” AAPSU
president Meje Taku told
newspersons. The organi-
sation asked the State’s
Home Department not to
register a First Information
Report (FIR) against any of
its members.

Asserting rights

The trouble in parts of
Changlang district started
brewing after the Chakma
Development Foundation
of India (CDFI) approached
the National Human Rights
Commission, seeking its in-
tervention to enforce a
1996 Supreme Court judg-

ment, as community mem-
bers were allegedly pre-
vented from appearing at
the SIR hearing at
Bordumsa.

The organisation cited
the SC’s direction, which
read: “The State of Aruna-
chal Pradesh shall ensure
that the life and personal li-
berty of each and every
Chakma residing within
the State shall be protected
and any attempt to forcibly
evict or drive them out of
the State by organised
groups, such as the AAPSU,
shall be repelled, if neces-
sary, by requisitioning the
service of paramilitary or
police force...”

The CDFI said the SIR
hearing at Bordumsa had
to be postponed after prot-
ests by the AAPSU. “The
hearing at Bordumsa could
not be completed yester-
day (Thursday) either. The
ERO [Electoral Registra-
tion Officer] was able to
hear only 222 of the 252
Form-6 applications, and
only 150 of the 303 Form-7
applications could be
heard,” it added.
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—— POLITICAL ROW OVER ‘CUSTODIAL TORTURE’ OF YOUTH |
BJP, Cong move human rights
panel, demand impartial probe

TriBUNE NEWS SERVICE

NEW DELHI, SEFTEMBER §
The BJP and Congress on Fri-
day approached the National
Human Rights Commission
(NHRC) over the alleged tor-
ture of a Sikh youth by the
police after he displayed a
black flag during Chief Minis-
ter Bhagwant Manns public
meeting in Shemon village of
Sunam on September 2.

BJP national peneral seme-
tary Tarun Chugh wmote to
NHRC member Privank
Kanoongo demanding suo
motu cognisance of the ind-
dent, the constitution of an
incependent fact-finding
committee, registration of an
FIR against erring cops and
protection and medical cane
for the pmotester, Mohanjit
Singh, and his family.

Punjab Congress president
Amrinder Singh Raja Warring
appraached the NHRC with a
denund for an independent
and time-bound probe into
the allegations that the anti-
drug activist was brutally
assaulted in custody. In his
complaint to the NHRC chair-
person, Warring alleged seri-
ous violations of Mohanjit's
fundamental and human
rights and sought a report
from the state government

|
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SAD president Sukhbir Singh Badal enquires about the
well-being of Mohanjit Singh at a hospital on Friday.

and the police on his alleged
arrest, treatment in custody,
medical examination, dope
test and the subsequent FIR
registered agamst him.

In a separate message, for-
mer Punjab BIP president
Sunil Jakhar condemned the
aleged torture of Mohanjit
Singh who raised the issue of
“AAP govermment's failure to
address the drug issue” Jakhar
said, “The police brutality is
reminiscent of the atrocities
committed againet Sikhs dur
ing the rule of Zakariya Khan”

Sack cops involved in
incident, says Gargaj
Amritsar: Akal Takht offici-
ating Jathedar Kuldip Singh
Gargaj has demanded a strict
action against police officers
involved in the alleged tor-
ture and desecration of
kakaars (artides of Sikh faith)
of Mohanjit Singh. He asked
the povemment to dismiss
the cops invalved in the inci-
dent and repister a case
against them for hurting reli-
gious sentiments and subject-
ing the vouth totort une.
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Incidentunfortunate,
says AAP; Sangrur
police toverify injuries

AMAN SooD

RN RS R E o

PATIALA, SEPTEMBER 4

Amid demands from opposi-
tion parties for an impartial
probe into the alleged torture
of a Sikh youth in police cus-
tody, the Sangrur police have
stated that they will probe if
the “injunesare self-inflicted”.

Mohanjit Singh alleged cus-
todial torture after he showed
a black flag at Chief Minister
Bhagwant Mann's “Lok Mil-
nmi"” event n Sheron village of
Sunam on September 2,

State AAP chief Aman Am-
ra termed the incdent unfor-
tunate. He maintained that
the youth had been detained
as part of the CM's security
protocol. In a democracy, he
said, showing a black flag or
protesting against a political
leader should not become a
Major 1ssue,

Sangrur S5P Raviot Grewal
said. “He was taken into
preventive cusiody, and was
relemsed liter Hismedical report
showed around 10 injuries. We
are verifying the ficts”

Mohanjit Singh alleged that
he was subjected to inhuman
torture and demanded that
the guilty police officers be
booked. “T was only exercis-

ing my right to protest using
ablack flag, Ifthat is wrong in
ademocracy, the government
should frame rules for that
too,” he said.

Shiromani Akali Dal (SAD)
president  Sukhbir Singh
Badal has demanded the
immediate registration of a
criminal case and dismizsal
of the police officers allegedly
imvolved in the incident.
Sukhbir, who visited Mohan-
jit at the Civil Hospital here,
alleged that the anti-dmg
activist had been subjected to
electric shocks; his thighs
and been cut with ablade and
salt rubbed into the wounds;
and that he was beaten with
slippers, He alleged that
police officers, inchuding the
DSP and the SHO, also
pulled out hair from Mohan-
jit's beamd and disrespected
the articles of Sikh faith.

Meanwhile, state BJP pres-
dent Kewsl Singh Dhillon spoke
to the victim over a video call,
enquired about his well-being
and encouraged him fbr mising
his voie to protect Pungab's
vouth fom drups. Ex-MP Prof
ashed the state government to
take immecdiate and stringent
action against the erring cops.
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BJP MP accuses Punjab Police of
custodial torture of Sikh youth

PIOHEER NEWS SERVICE
M New Delhi

B|Ps Rajya Sabha MP Tarun
Chugh on Friday urged the
National Human Rights
Commission to take suo
motu cognisance of the
alleged custodial torture of a
Sikh youth, who waved a
black flag at a programme of
the Punjab chief minister.

Chugh requested the
human rights body to send an
independent fact-finding
team to the village where the
incident took place and the
police station concerned, and
direct registration of an FIR
against the officers involved,
including the deputy superin-
tendent of police.

He also sought high-level
security and medical assis-
tance for the victim and his
family, alleging that they face
serious threats from the State
machinery.

In a letter to National
Human Rights Commission
tNHch member Privank
Kanoongo, Chugh, who is
also the BJP national head-
quarters in-charge, alleged

BJF's Rejye Sabha MP Tarun Chugh

that a local youth, Mohanjeet
singh, was arrested and sub-
jected to brutal custodial
torture after he waved a
black flag at Punjab Chief
Minister Bhagwant Mann's
programme in Sheron village
on September 2 to protest
against the AAP
Government's handling of
drug menace.

Singh was subjected to
brutality "reminiscent of
medieval-era torture”, Chugh
zaid, adding that he was
stripped naked and beaten in
custody.

The youth's thighs were cut
with a blade, salt was rubbed
onto his bleeding wounds,

and he was subjected to
repeated electric shocks, the
MP claimed.

"I am writing to urgently
and immediately draw your
attention to a deeply disturb-
ing and horrific incident of
alleged State-sponsored cus-
todial torture in Punjab, which
has completely shaken the
conscience of our democrat-
ic society," Chugh wrote.

“The brutal treatment
allegedly meted out to a
young citizen by Punjab
Police not only viclates fun-
damental human rights but
also represents a dark day for
demaocracy and the rule of
law in the state,” he added.

Duoting the youth's revela-
tion to the media, Chugh
zaid that when the youngster
was being stripped and
assaulted, police officials
made a video call.

“The officials allegedly
showed the youths naked,
bleodied, and agonised con-
dition to the caller. If true, this
would indicate the direct
involvement and sadistic
complicity of the highest
executive office of the State
machinery,” he said.

The B|P leader also alleged
that police officials forcibly
opened the youth's "joora"
{hair knot) and pulled his
beard and hair, describing it as
an attack on his Sikh identity
and religious sentiments.

In addition to this, a D5P-
rank officer tortured and
humiliated the youth's elderly
mother and sister, the BJP
leader said.

“We cannot allow our State
to become a police State,
where young people are sub-
jected to tworture and humil-
iation for raising their voice
against drugs,” he said,
demanding action.
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BJP MP accuses Punjab Police of
custodial torture of Sikh youth

PIOHEER NEWS SERVICE
M New Delhi

B|Ps Rajya Sabha MP Tarun
Chugh on Friday urged the
National Human Rights
Commission to take suo
motu cognisance of the
alleged custodial torture of a
Sikh youth, who waved a
black flag at a programme of
the Punjab chief minister.

Chugh requested the
human rights body to send an
independent fact-finding
team to the village where the
incident took place and the
police station concerned, and
direct registration of an FIR
against the officers involved,
including the deputy superin-
tendent of police.

He also sought high-level
security and medical assis-
tance for the victim and his
family, alleging that they face
serious threats from the State
machinery.

In a letter to National
Human Rights Commission
tNHch member Privank
Kanoongo, Chugh, who is
also the BJP national head-
quarters in-charge, alleged

BJF's Rejye Sabha MP Tarun Chugh

that a local youth, Mohanjeet
singh, was arrested and sub-
jected to brutal custodial
torture after he waved a
black flag at Punjab Chief
Minister Bhagwant Mann's
programme in Sheron village
on September 2 to protest
against the AAP
Government's handling of
drug menace.

Singh was subjected to
brutality "reminiscent of
medieval-era torture”, Chugh
zaid, adding that he was
stripped naked and beaten in
custody.

The youth's thighs were cut
with a blade, salt was rubbed
onto his bleeding wounds,

and he was subjected to
repeated electric shocks, the
MP claimed.

"I am writing to urgently
and immediately draw your
attention to a deeply disturb-
ing and horrific incident of
alleged State-sponsored cus-
todial torture in Punjab, which
has completely shaken the
conscience of our democrat-
ic society," Chugh wrote.

“The brutal treatment
allegedly meted out to a
young citizen by Punjab
Police not only viclates fun-
damental human rights but
also represents a dark day for
demaocracy and the rule of
law in the state,” he added.

Duoting the youth's revela-
tion to the media, Chugh
zaid that when the youngster
was being stripped and
assaulted, police officials
made a video call.

“The officials allegedly
showed the youths naked,
bleodied, and agonised con-
dition to the caller. If true, this
would indicate the direct
involvement and sadistic
complicity of the highest
executive office of the State
machinery,” he said.

The B|P leader also alleged
that police officials forcibly
opened the youth's "joora"
{hair knot) and pulled his
beard and hair, describing it as
an attack on his Sikh identity
and religious sentiments.

In addition to this, a D5P-
rank officer tortured and
humiliated the youth's elderly
mother and sister, the BJP
leader said.

“We cannot allow our State
to become a police State,
where young people are sub-
jected to tworture and humil-
iation for raising their voice
against drugs,” he said,
demanding action.
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Chugh seeks NHRC probe over
Sikh vouth's ‘custodial torture’

BJP Rajya Sabha MP Tarun Chugh on Friday
urged the National Human Rights Commission
(NHRC) to take suo motu cognisance of the
alleged custodial torture of a Sikh youth who
waved a black flag at a programme of Punjab
Chief Minister Bhagwant Mann. Chugh requested
the human rights body to send an independent
fact-finding team to the village where the
incident took place and the police station
concerned, and direct the registration of an FIR
against the officers involved, including the
Deputy Superintendent of Police. He also sought
high-level security and medical assistance for the
victim and his family. e
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BJP MP accuses Punjab Police of
custodial torture of Sikh youth

PIOHEER NEWS SERVICE
M New Delhi

B|Ps Rajya Sabha MP Tarun
Chugh on Friday urged the
National Human Rights
Commission to take suo
motu cognisance of the
alleged custodial torture of a
Sikh youth, who waved a
black flag at a programme of
the Punjab chief minister.

Chugh requested the
human rights body to send an
independent fact-finding
team to the village where the
incident took place and the
police station concerned, and
direct registration of an FIR
against the officers involved,
including the deputy superin-
tendent of police.

He also sought high-level
security and medical assis-
tance for the victim and his
family, alleging that they face
serious threats from the State
machinery.

In a letter to National
Human Rights Commission
tNHch member Privank
Kanoongo, Chugh, who is
also the BJP national head-
quarters in-charge, alleged

BJF's Rejye Sabha MP Tarun Chugh

that a local youth, Mohanjeet
singh, was arrested and sub-
jected to brutal custodial
torture after he waved a
black flag at Punjab Chief
Minister Bhagwant Mann's
programme in Sheron village
on September 2 to protest
against the AAP
Government's handling of
drug menace.

Singh was subjected to
brutality "reminiscent of
medieval-era torture”, Chugh
zaid, adding that he was
stripped naked and beaten in
custody.

The youth's thighs were cut
with a blade, salt was rubbed
onto his bleeding wounds,

and he was subjected to
repeated electric shocks, the
MP claimed.

"I am writing to urgently
and immediately draw your
attention to a deeply disturb-
ing and horrific incident of
alleged State-sponsored cus-
todial torture in Punjab, which
has completely shaken the
conscience of our democrat-
ic society," Chugh wrote.

“The brutal treatment
allegedly meted out to a
young citizen by Punjab
Police not only viclates fun-
damental human rights but
also represents a dark day for
demaocracy and the rule of
law in the state,” he added.

Duoting the youth's revela-
tion to the media, Chugh
zaid that when the youngster
was being stripped and
assaulted, police officials
made a video call.

“The officials allegedly
showed the youths naked,
bleodied, and agonised con-
dition to the caller. If true, this
would indicate the direct
involvement and sadistic
complicity of the highest
executive office of the State
machinery,” he said.

The B|P leader also alleged
that police officials forcibly
opened the youth's "joora"
{hair knot) and pulled his
beard and hair, describing it as
an attack on his Sikh identity
and religious sentiments.

In addition to this, a D5P-
rank officer tortured and
humiliated the youth's elderly
mother and sister, the BJP
leader said.

“We cannot allow our State
to become a police State,
where young people are sub-
jected to tworture and humil-
iation for raising their voice
against drugs,” he said,
demanding action.
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SAD alleges torture of Sikh youth for speaking on Punjab drug menace
Author : Asianet News Central | ANI
Published : Sep 04 2026, 01:00 PM IST

SAD chief Sukhbir Singh Badal alleges a Sikh youth was brutally tortured by AAP for protesting Punjab's drug
menace. He claims the youth was stripped, beaten, and electrocuted, urging the National Human Rights
Commission to intervene immediately.

SAD Alleges Brutal Torture of Sikh Youth

Shiromani Akali Dal (SAD) chief Sukhbir Singh Badal on Friday alleged that a Sikh youth was subjected to torture
and humiliation for speaking out against the drug menace in Punjab and urged the National Human Rights
Commission (NHRC) to intervene in the matter.

In a post on X, Badal alleged that the youth had earlier protested from atop a roof in Shero village in Sunam while
a public relations event of Punjab Chief Minister Bhagwant Mann was underway. "This is what AAP Punjab did to a
Punjabi Sikh boy who dared to speak the truth about the drug menace in Punjab," the SAD chief said.

Badal alleged that the youth was stripped, beaten, and electrocuted, and that his turban and beard were
manhandled. He further alleged that the youth's thighs were cut with blades and salt was rubbed into his wounds.
He also alleged that the youth was beaten for over an hour with wet footwear and later paraded naked, while his
mother and sisters were abused in full public view.

Calling the alleged incident "unacceptable," Badal said, "I condemn this action with all my might and immediately
urge the National Human Rights Commission to intervene!!" "Punjab cannot, and will not be silenced like this!" he
added, while urging the national media to highlight what he described as "terrorism by Aam Aadmi Party."

Wider Political Turmoil in Punjab

The development comes amid Punjab witnessing intense political turmoil following allegations that Chief Minister
Bhagwant Mann, his wife Dr. Gurpreet Kaur, and AAP leadership are running an extortion syndicate through
intermediaries. Opposition parties, including the BJP and Shiromani Akali Dal, allege that bribes up to 5 crore INR
were demanded to quash rape cases. The National Human Rights Commission has sought an inquiry report, while
AAP vehemently rejects the claims as baseless. (ANI)


https://newsable.asianetnews.com/india/sad-alleges-torture-of-sikh-youth-for-speaking-on-punjab-drug-menace-articleshow-7ao6g1t
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probe-into-punjab-custodial-torture-bhagwant-mann-allegations-2987013-
2026-09-04

BJP MP seeks probe after man alleges police torture over protest against Punjab CM

Mohanjeet Singh further claimed that he was shown to CM Mann over a video call while being tortured. He also
alleged that police personnel harassed his mother and sister.

Piyush Mishra
New Delhi,UPDATED: Sep 4, 2026 15:59 IST

BJP Rajya Sabha MP Tarun Chugh has written to the National Human Rights Commission seeking its intervention
over allegations that a young man was tortured in police custody after protesting against Punjab Chief Minister

Bhagwant Mann.

The case concerns Mohanjeet Singh, who reportedly waved a black flag during the Chief Minister’s public
interaction in Sheron village in the Sunam Assembly constituency on September 2.

According to Chugh, Mohanjeet was detained immediately after the protest. Mohanjeet later alleged that he was
stripped, assaulted and subjected to electric shocks in custody.

He also accused police personnel of pulling hair from his beard, cutting his thighs with blades and rubbing salt
into his wounds.

Mohanijeet further claimed that he was shown to CM Mann over a video call while being tortured. He also alleged
that police personnel harassed his mother and sister.

The allegations have not been independently verified.

Seeking an NHRC investigation, Chugh described the alleged custodial torture as a grave abuse of power and an
attack on democratic rights.

“When a Chief Minister fears a citizen’s voice, democracy is in danger. Questioning those in power can never justify
intimidation or alleged brutality,” he said.

Chugh asked the CM as well as AAP national convener Arvind Kejriwal why a citizen should face such treatment
for protesting against the government.

This is not governance. It is a grave abuse of power and a brutal assault on democratic values,” he said.

Chugh accused the AAP government of trying to silence dissent through intimidation and claimed that Punjab'’s
voters would remove it from power.


https://www.indiatoday.in/india/story/tarun-chugh-seeks-nhrc-probe-into-punjab-custodial-torture-bhagwant-mann-allegations-2987013-2026-09-04
https://www.indiatoday.in/india/story/tarun-chugh-seeks-nhrc-probe-into-punjab-custodial-torture-bhagwant-mann-allegations-2987013-2026-09-04
https://www.indiatoday.in/india/story/tarun-chugh-seeks-nhrc-probe-into-punjab-custodial-torture-bhagwant-mann-allegations-2987013-2026-09-04

There was no immediate response from the Punjab government or police to the allegations.

- Ends
Published By: Aprameya Rao
Published On: Sep 4, 2026 15:59 IST
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From Police Inaction To Custodial Cases: NHRC Flags Major Lapses Across Gujarat, ¥3.5 Cr+ Paid

Team Vol |Ahmedabad | Updated: September 5, 2026 08:53

From Police Inaction To Custodial Cases: NHRC Flags Major Lapses Across Gujarat, ¥3.5 Cr+ Paid

The National Human Rights Commission (NHRC) has flagged several instances of alleged police inaction,
administrative failures and high-handed law enforcement during its two-day camp sitting and open hearing in
Gandhinagar on September 2 and 3.

The Commission, headed by Chairperson Justice V Ramasubramanian along with its members, examined 45 cases
involving alleged human-rights violations across Gujarat. The matters covered police conduct, prohibition-law
enforcement, food security, POCSO cases, institutional care, workplace safety and implementation of the POSH

law in the unorganised sector. AccessPremium News

While the Commission found serious shortcomings involving individual police officers and teams, it observed that
the cases did not point to systemic failures across the police department.

Among the most significant developments was the recommendation of ¥7.50 lakh compensation to Payal Goti of
Amreli, whose arrest and alleged treatment in police custody had become a major controversy in Gujarat.

NHRC Closes 27 Cases, Compensation Crosses ¥3.5 Crore

During the two-day hearing, the NHRC examined complaints and reports submitted by complainants, government
officials and NGOs.

The Commission closed 27 cases after examining compliance reports submitted by the authorities. In these
matters, compensation payments reported by the authorities exceeded ¥3.5 crore.

Several other cases, however, remain open and the Commission has sought further reports from the concerned
authorities. BookWalking Tours

One such matter relates to the Bhavnagar spurious liquor tragedy, in which more than 13 people were reported
to have died. The NHRC has sought an Action Taken Report (ATR) on the incident.

Payal Goti Case: ¥7.5 Lakh Compensation Recommended

One of the cases that drew particular attention during the hearing was the alleged unlawful arrest and public
handling of Payal Goti in Amreli.

The NHRC has recommended that the state government pay ¥7.50 lakh in compensation to Goti.


https://www.vibesofindia.com/nhrc-flags-police-lapses-gujarat-payal-goti-compensation/
https://www.vibesofindia.com/nhrc-flags-police-lapses-gujarat-payal-goti-compensation/

The decision comes after a long-running controversy surrounding her arrest in the Amreli letter scandal and
allegations regarding her treatment while in police custody.

Goti had alleged that she was subjected to physical and mental torture during custody. Questions were also
raised over the manner in which she was allegedly taken into public view, leading to claims of mental and social
harassment.

What Was the Amreli Letter Controversy?

The case began after a letter allegedly written on a fake letterhead went viral on social media.

The letter contained serious allegations, including claims of police bribery, against Kaushik Vekariya, Deputy Chief
Whip of the Legislative Assembly and an MLA.

Police subsequently arrested four people in connection with the controversy, including Payal Goti and a BJP leader.

Goti, who worked as a typist, was made an accused in the case. According to the allegations raised during the
controversy, she should have been treated as a witness rather than an accused.

The police action, particularly the manner in which she was allegedly taken through public places, became a
major point of criticism.

There were also allegations that Goti was beaten during custody at the alleged behest of the BJP leader. The
Congress repeatedly raised questions over the incident.

Allegations of Illegal Arrest and Custodial Torture

Goti alleged that her arrest was illegal and that she faced both physical and mental torture while in police custody.

The allegations also included claims that she was publicly paraded, causing further humiliation and social and
mental distress.

The matter eventually reached the National Human Rights Commission, which examined the allegations and the
circumstances surrounding the police action.

The NHRC's decision to recommend ¥7.50 lakh compensation to Goti has now emerged as a significant
development in the case.

Goti was granted bail in January 2025, following a prolonged legal battle.

The compensation recommendation has given a new turn to her fight for justice and has put the conduct of the
police in the case under renewed scrutiny.

Other Serious Police-Human Rights Cases Examined

The Payal Goti case was only one among several matters considered by the NHRC in Gandhinagar.

The Commission examined allegations involving custodial deaths, police atrocities, civic negligence, child-related
tragedies and failures by authorities.

Representations submitted by human-rights activist Kantilal Parmar included the alleged death of Haniben
Hareshbhai at Amreli Civil Hospital, the alleged public stripping and assault of a woman in Dahod, the Rajkot
custodial death case and demands for cremation land for Scheduled Caste communities.



These cases formed part of the wider examination of alleged human-rights violations across Gujarat.
BookWalking Tours

SC Community Had to Travel 12 Km for Cremation

The Commission also intervened in a long-standing issue involving cremation facilities for Scheduled Caste
communities.

In Sathal village of Dholka, members of the community had reportedly been forced to travel around 12 km to
perform cremation rites for decades.

Following the NHRC's intervention, a grazing ground was resolved to be converted into a crematorium.

This means that residents of the village could finally perform last rites within the village after nearly 80 years.

Some Ahmedabad Cases Remain Outside the NHRC Review

While the Commission examined several serious cases, some incidents mentioned in the broader set of
complaints did not come under its scrutiny during the hearing. StreamHistory Documentaries

These included the case of Ahmedabad's Chirag Vala, whose body was allegedly cremated as “unclaimed” even
though his family had reported him missing.

The custodial death of 64-year-old Zahiruddin Shaikh at Vejalpur Police Station was another case that was not
examined during the Commission's proceedings.

Two major fire incidents were also outside the Commission’s overview.

One was the illegal firecracker factory blast in Ramol, Ahmedabad, reported this year and said to have claimed 10
lives. The other was an explosion in Deesa, Banaskantha, last year, in which 21 people were reported killed.

Worker Deaths and Civic Negligence Also Examined

The NHRC hearing was not limited to police cases.

The Commission considered complaints involving worker deaths, school infrastructure, food poisoning, water
contamination and civic negligence.

In Bharuch, families of five workers who died in a chemical factory fire and explosion received compensation.

In another Bharuch case, families of four workers who died after inhaling toxic gas at a Dahej plant were awarded
more than %2 crore.

In Ahmedabad, three workers died after an advertising hoarding collapsed. Criminal proceedings were initiated in
that case.

These matters highlighted the broader human-rights concerns surrounding workplace safety and civic
responsibility.

27 Bonded Labour Cases Heard

The Commission also examined 27 alleged bonded-labour cases.



Justice V Ramasubramanian pointed out that seasonal and migrant workers often leave their places of work
before authorities are able to intervene. This can make it difficult for legal procedures to be completed.

He also highlighted the practice of advances being paid to middlemen to arrange workers for brick kilns.

According to his observation, such advances can result in workers being required to provide compulsory labour
for a fixed period. He described this as a serious form of bonded labour that may often remain unrecognised.

Focus on Prohibition, POCSO and Workplace Rights

Across the two-day sitting, the NHRC also discussed issues connected with Gujarat's prohibition law, food security,
POCSO justice, institutional care and implementation of POSH provisions in the unorganised sector. BookWalking
Tours

The range of cases showed that the Commission’s review extended beyond individual police complaints to
questions involving vulnerable communities, children, workers, women and people affected by administrative
failures.

NHRC Seeks Accountability, But Finds No Systemic Police Failure

The Commission’s overall observation was significant: while it found discrepancies and lapses involving individual
police officers or particular teams, it did not find evidence pointing to systemic lapses within the Gujarat police
department.

At the same time, the cases heard in Gandhinagar highlighted multiple instances where alleged police inaction,
excessive use of authority and administrative failures had serious consequences for individuals and families.

The ¥7.50 lakh compensation recommended for Payal Goti, along with the Commission’s intervention in the Sathal
cremation-ground matter and compensation awarded in worker-death cases, represents some of the key
outcomes of the two-day hearing.

With several matters still open and further reports sought from authorities, the NHRC's Gandhinagar proceedings
have kept the focus on accountability in cases where citizens allege that their basic rights were not protected.



§

f Hindu, Online News, 05/09/2026

Source: https://www.thehindu.com/news/national/kerala/recommended-
to-establish-mandatory-statewide-differencesdisordersof-sex-
developmentintersex-birth-registry-linked-to-civil-registration-gopi-
shankar-clarifies/article71428756.ece/amp/

Recommended to establish mandatory Statewide Differences/Disorders of Sex Development/intersex birth
registry linked to civil registration, Gopi Shankar clarifies
Published - September 05, 2026 07:25 am IST - THIRUVANANTHAPURAM

The Hindu Bureau

Gopi Shankar Madurai, Special Monitor for SOGIESC Rights, National Human Rights Commission (NHRC), has
issued a clarification on a report headlined ‘Focus on gender non-conforming children’s needs: NHRC monitor’
published in The Hindu Thiruvananthapuram edition on Friday, and was based on a press release issued by the
Kerala State Commission for Protection of Child Rights (KSCPCR).

The PRO of the KSCPCR has wrongly attributed my positions by treating Gender Non-Conforming Children (GNCC)
as intersex/under the Differences/Disorders of Sex Development (DSD) category. This is factually and conceptually
incorrect,” Gopi Shankar said.

“T know the clear and fundamental difference between sex characteristics (intersex/DSD variations — innate
biological variations in sex development) and gender identity/gender expression (which includes gender non-
conforming children and transgender identities). These are distinct. Conflating them causes irreversible harm,
stigma, and policy failure,” Gopi Shankar said.

Referring to a court order, Gopi Shankar said non-consensual sex-selective or genital reconstructive surgery on
intersex infants and children violates Articles 14, 19 and 21 of the Constitution. Surgery is permitted only if
essential to save the child’s life, and only after opinion of a State-level Multidisciplinary Committee. The State, Gopi
Shankar said, was directed to issue a regulating order within three months.

Citing the document, Why the Kerala Government Must Implement the Kerala High Court Order on Intersex
Infants and Children, Gopi Shankar said the court-mandated committee should be expanded into a permanent
State DSD/Intersex Health Management Committee that must include a medical geneticist as a core member,
along with paediatric endocrinologists, paediatric surgeons/urologists, child psychiatrists/psychologists, ethicists
and intersex community representatives.

Other recommendations include issuing evidence-based DSD management guidelines prioritising thorough
diagnostic evaluation (including genetics), deferred non-urgent surgery, psychosocial support, and documented
multidisciplinary review. Establishment of a mandatory Statewide DSD/intersex birth registry linked to civil
registration is another recommendation.
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Chakmas barred from SIR hearings in Arunachal Pradesh, CDFI moves NHRC

The development came after members of the All Arunachal Pradesh Students Union (AAPSU) protested during the
SIR hearing at Bordumsa on Friday, forcing the proceedings to be postponed, according to the CDFI

Northeast NewsbyNortheast News September 4, 2026 in Arunachal Pradesh

The Chakma Development Foundation of India (CDFI) has approached the National Human Rights Commission
(NHRC), seeking its intervention following incidents that allegedly prevented Chakma electors from appearing at
hearings of the Special Intensive Revision (SIR) at Bordumsa in Arunachal Pradesh’s Changlang district on Friday.
SouthAsians & Diaspora

In a statement, the CDFI said it had urged the NHRC to enforce the Supreme Court's 1996 judgment in National
Human Rights Commission vs State of Arunachal Pradesh, which directed the state government to protect the life
and personal liberty of Chakmas residing in the state.

The development came after members of the All Arunachal Pradesh Students Union (AAPSU) protested during the
SIR hearing at Bordumsa on Friday, forcing the proceedings to be postponed, according to the CDFI.

The organisation also claimed that the office of the Electoral Registration Officer (ERO) was also damaged during
the incident.

The CDFI said the hearing could not be completed on Thursday either amid the violence. The ERO was able to
hear only 222 of 252 Form 6 applications and 150 of the 303 applications before the proceedings were postponed,
the organisation said.

CDFI founder Suhas Chakma said, “The repeat of the violence today after yesterday's incidents exposes the
absolute failure of the State of Arunachal Pradesh in all aspects. The situation should never have been allowed to
reach a stage where people resort to widespread violence and stone-pelting etc.” TravelGuides & Travelogues

In order to restore peace and tranquillity, the CDFI filed a complaint with the NHRC seeking enforcement of the
1996 judgment, which directed that “The State of Arunachal Pradesh shall ensure that the life and personal liberty
of each and every Chakma residing within the State shall be protected and any attempt to forcibly evict or drive
them out of the State by organised groups, such as the AAPSU, shall be repelled, if necessary by requisitioning the
service of para-military or police force, and if additional forces are considered necessary to carry out this direction,
the State of Arunachal Pradesh will request the Union of India to provide such additional force, and the second
respondent shall provide such additional force as is necessary to protect the lives and liberty of the Chakmas.”

The CDFI sought directions from the NHRC to the Ministry of Home Affairs, the Arunachal Pradesh government,
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and the Election Commission of India (ECI) to ensure the right to life and personal liberty of Chakmas and Hajongs
during the ongoing SIR process.
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Allegations of Torture in Police Custody, Demand for NHRC Intervention
04 Sep 2026 16:05:54

New Delhi, 04 September (H.S.): Serious allegations of brutality in police custody have been levelled against the
Punjab Police over the alleged treatment of a Sikh youth who had shown a black flag during a programme of
Chief Minister Bhagwant Mann in Sheron village of the Sunam Assembly constituency. BJP headquarters in-charge
and Rajya Sabha MP Tarun Chugh on Friday wrote to Priyank Kanoongo, a member of the National Human Rights
Commission (NHRC), seeking immediate intervention in the matter.

In his letter, Tarun Chugh said that on September 2, during Chief Minister Bhagwant Mann's ‘Lok Milni’
programme, a local youth, Mohanjeet Singh, had displayed a black flag as a peaceful protest over the problem of
drug abuse. Following the incident, Punjab Police allegedly took him into custody and subjected him to torture.
He alleged that Mohanjeet Singh was assaulted in custody, subjected to religious desecration and that the women
members of his family were also mistreated.

According to the letter, a video call was made while the victim was allegedly being subjected to torture. MP Chugh
urged the NHRC to take suo motu cognisance of the matter and also sought the deployment of an independent
investigation team to probe the incident.

Hindusthan Samachar / Jun Sarkar
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Punjab: Warring, Bajwa seek NHRC probe into ‘custodial torture’ of anti-drug activist Mohanijit Singh

The complaint also alleges that the assault was shown to another person through a video call and that the person
on the other end was asked whether 'anything further should be done to him'

Rajmeet Singh Shekhar Singh
Chandigarh/New Delhi, Updated At : 09:07 AM Sep 05, 2026 IST

Punjab Congress president Amarinder Singh Raja Warring has approached the National Human Rights
Commission (NHRC), seeking an independent and time-bound inquiry into allegations that anti-drug activist
Mohanijit Singh was brutally assaulted in police custody and forcibly made to consume drugs after he protested
during Chief Minister Bhagwant Mann'’s visit to his village in Sangrur district.

Warring and Leader of Opposition Partap Singh Bajwa have submitted separate representations to NHRC, seeking
an independent investigation into the alleged assault, illegal detention and custodial torture of Mohanijit, a
resident of Sheron village in Sangrur district.

Warring accused Mann of behaving like Ahmed Shah Abdali and said the Chief Minister should be ashamed of the
alleged police torture of a youth who had waved a black flag during his visit. He termed the alleged incident an
example of “police brutality and barbarity” under the AAP government.

According to the Congress leaders, Mohanijit peacefully protested on September 2 by waving a black cloth and
raising slogans from the rooftop of a house during Mann's public programme in Sheron. A video of the incident
was widely shared on social media. Mohanijit, who works to spread awareness about the dangers of drug abuse,
was protesting against what he described as the government’s failure to curb the drug menace despite its “Yudh
Nasheyan Virudh” campaign, including in the Chief Minister's home district.

In his complaint to NHRC chairperson Justice V Ramasubramanian, Warring alleged that police personnel caught
Mohanijit on the rooftop after the Chief Minister left the location and assaulted him for nearly an hour. According
to Mohanijit's account cited in the complaint, the police beat him with a slipper “more than a thousand times”
before taking him to the Sunam police chowki. There, he was allegedly subjected to third-degree torture,
including electric shocks, and his legs were forcibly stretched apart.

Warring further alleged that a person identified as Prateek Jindal pulled Mohanijit's beard and hair during the
assault. The activist allegedly suffered bruises and lacerations, over which salt was sprinkled. His underwear was

allegedly torn before he was thrown into a toilet.

The complaint also alleges that the assault was shown to another person through a video call and that the person
on the other end was asked whether “anything further should be done to him".

Another serious allegation in the complaint is that Mohanijit was forcibly made to consume drugs while in custody
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and was subsequently subjected to a dope test, which returned positive. An FIR was then registered against him
for allegedly consuming drugs. Warring described the FIR as “fabricated” and said the circumstances surrounding
the alleged forced consumption of drugs and the subsequent test required independent examination.

Warring has sought a detailed report from the Punjab Government and police on Mohanijit's alleged arrest,
treatment in custody, medical examination, dope test and the FIR. He has also asked NHRC to preserve and
examine CCTV footage, video recordings, medical and MLR records, the dope-test report, police and call records,
and other electronic evidence related to the incident.

He further sought an independent medical examination of Mohanjit and identification of the person allegedly
present on the other end of the video call. Warring urged the commission to establish the role of every person
allegedly involved and seek an explanation from the Punjab government and police regarding the entire
sequence of events.

Bajwa, in his representation to the NHRC chairman, sought suo motu cognisance of the matter and an
independent inquiry. He demanded the immediate suspension of the DSP and other police personnel allegedly
involved, preservation of all evidence, including CCTV footage from the police station, an independent medical
examination of Mohanijit, and protection for the youth and his family against further harassment or intimidation.

Bajwa said that, if the allegations were found to be true, the incident would constitute a serious violation of
fundamental rights, including the right to life, dignity, personal liberty and freedom of peaceful expression.
“Punjab is not a police state. No government or police force can be allowed to treat peaceful dissent as a crime,”
he said.

“A peaceful protest cannot justify assault, torture, humiliation, threats or custodial abuse,” Warring said in his
complaint, stressing that those responsible for the alleged torture and the registration of the FIR should be dealt
with severely.

Interacting with mediapersons, Warring said the Congress stood firmly with Mohanijit. He said Bajwa had already
met the youth and that he himself would visit him later in the day.

Warring also announced that the Congress would organise a massive protest on September 8 against what it
alleged was corruption by the AAP government, which, he claimed, had “crossed all limits”.

On Rahul Gandhi's proposed visit to Punjab, Warring said the dates were being finalised and would be announced
soon.
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NHRC flags ads on Meta over promoting child abuse content
By Pioneer News Service September 04, 2026

The NHRC has taken cognisance of reports alleging that paid advertisements displayed on a social media
platform, owned and operated by Meta, promoted or facilitated access to child sexual abuse material (CSAM) in
India, officials said on Thursday. SouthAsians & Diaspora

The National Human Rights Commission (NHRC) has sought specific, point-wise reports within two weeks from
the Ministry of Information and Broadcasting (MIB), the Ministry of Electronics and Information Technology
(MeitY) and the Delhi Police Commissioner, according to the proceedings of the case dated September 3.

“MeitY shall specifically confirm compliance with Section 19 of the POCSO Act, 2012, or, in case of non-reporting,
state the reasons and identify the responsible officer/authority. The above issue shall not be left to a general or
omnibus response on intermediary compliance and shall be answered specifically, supported by
contemporaneous records,” the proceedings said. There was no immediate response from Meta Platforms.

“The Commission took cognisance of media reports published by the BBC World Service, alleging that paid
advertisements displayed on Instagram, owned and operated by Meta Platforms Inc., promoted or facilitated
access to child sexual abuse material in India,” the proceedings said.

The reported advertisements allegedly employed expressions such as “rape video"” and “child video” and
redirected users to channels on a messenger service where such material (CSAM/CSEA) was allegedly being
offered for sale, they said.

CSEA refers to child sexual exploitation and abuse.

It was also reported that the advertisements had “passed through Meta’s review mechanism and remained
accessible” despite being reported through its grievance mechanism, until specifically brought to Meta’s notice by
the BBC.

“The allegations, if established, raise grave concerns of online child sexual exploitation, circulation and
monetisation of CSAM/CSEAM, possible organised criminal activity, and failures in intermediary due diligence,
advertisement review, content moderation and child-safety mechanisms,” the proceedings said.

The complainant in the case is Namo Foundation.

The matter warrants examination under the POCSO Act, 2012, the Information Technology Act, 2000, and the
applicable intermediary framework, including preservation and forensic scrutiny of electronic evidence;
identification of advertisers, publishers, beneficiaries and other persons involved; tracing of financial trails;
identification, rescue and rehabilitation of child victims; and determination of responsibility of the concerned
intermediaries and their officers, the proceedings said.
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The Commission observed that Section 19 of the Protection of Children from Sexual Offences (POCSO) Act, 2012,
mandates reporting of known or apprehended offences to the special juvenile police unit or local police.

In matters involving suspected child sexual exploitation or circulation or commercial exploitation of such material,
this statutory obligation cannot be substituted by internal correspondence, grievance redressal or regulatory
engagement. Section 20 further prescribes specific reporting obligations, and the Act provides consequences for
non-reporting, the proceedings said.

“The Commission also takes note of the Supreme Court's judgment in the Just Rights for Children Alliance & Anr vs
S Harish & Ors case, emphasising prompt reporting, preservation of electronic evidence, coordinated
investigation, identification and rescue of child victims, and statutory compliance.

The top court clarified that Section 79 of the Information Technology Act, 2000, does not, by itself, absolve non-
compliance with obligations under the POCSO Act and rules, the Commission said in its proceedings.

Accordingly, it “requires examination whether Meta and other concerned persons discharged the applicable
reporting obligations and took timely steps” for the preservation of evidence, reporting to law-enforcement
authorities, and identification, rescue, protection and rehabilitation of child victims, it said.

In view of the foregoing, the secretary in the Ministry of Electronics and Information Technology is directed to
cause the matter to be examined and furnish a specific and point-wise action taken report, the NHRC said.
SouthAsians & Diaspora

In its direction to the I&B secretary, the rights panel asked “whether, where Meta itself generates, modifies,
curates, recommends, publishes or amplifies content through its Al/algorithmic systems, it falls within the
regulatory purview of the ministry as a publisher/publisher of online curated content under the IT Rules, 2021",
and if so, the regulatory status and obligations applicable to Meta and the role or action required to be
undertaken by the ministry under the existing regulatory framework.

To the Delhi Police, the NHRC said the report submitted by it pursuant to an earlier notice of the Commission is
taken on record.

“The Commissioner of Police, Delhi, is granted a further period of two weeks to furnish the additional
information/details sought and submit an updated action taken report, specifically indicating the action taken in
the matter and the information sought/received from Telegram, if any, along with consequential action taken
thereon,” the proceedings said.
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Punjab Congress chief seeks NHRC probe into alleged torture of Bhagwant Mann protester, compares CM to
‘Abdali’
Neeraj Bali September 4, 2026 6:33 pm

Punjab Congress president Amarinder Singh Raja Warring on Friday sought a National Human Rights Commission
probe into allegations that a man who waved a black flag during Chief Minister Bhagwant Mann’s programme in
Sangrur was beaten, given electric shocks and humiliated in police custody.

Warring, the Congress MP from Ludhiana, said the allegations involving Mohanjeet Singh of Sheron village were
serious enough to require an independent investigation and preservation of police, medical and electronic

records.

He also launched a personal attack on Mann, comparing his conduct with that of 18th-century Afghan ruler
Ahmad Shah Abdali.

“Bhagwant Mann has started behaving like Ahmad Shah Abdali, probably believing that he is going to rule
forever,” Warring told reporters.

The chief minister should be ashamed of the treatment meted out to Mohanjeet,” he said.

Mohanjeet had climbed onto the roof of a house during Mann’s public programme at Sheron village on Sept. 2
and displayed a black flag. According to Warring's complaint, he was protesting over the drug problem in the
area.

Police personnel subsequently took him into custody.

The treatment he allegedly received after his detention has now become the focus of attacks on the Aam Aadmi
Party government from opposition parties.

In his letter to the NHRC chairperson, Warring said Mohanjeet had alleged that police personnel caught him on
the rooftop and beat him before taking him to Sunam police station.

There, according to the complaint, he was subjected to electric shocks and his legs were stretched apart “to an
extreme extent”. Warring's letter also records allegations that Mohanjeet's beard and hair were pulled and that

salt was sprinkled over injuries on his body.

The allegations have not been independently verified, and no finding of custodial torture has yet been made
against the police personnel named or referred to in the complaint.

Warring raised another allegation that could become central to any investigation — Mohanjeet's claim that he was
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forcibly made to consume drugs in custody and was then subjected to a dope test.

The test returned positive, and an FIR was subsequently registered against him for alleged drug consumption,
according to the Congress leader.

Warring called it a “fabricated FIR".

“The matter may kindly be investigated and all those, particularly the police personnel responsible for torture and
the fabricated FIR, must be dealt with severely,” he said in his letter.

His complaint asks the NHRC to order an “independent, impartial and time-bound inquiry” into the alleged assault
and custodial treatment.

It also seeks a detailed report from the Punjab government and police on Mohanjeet's detention, medical
examination, dope test and registration of the FIR.

Warring asked that CCTV footage, video recordings, medical and medico-legal records, dope-test reports, police
records, call records and other electronic material be preserved and examined.

He also sought an independent medical examination of Mohanjeet so that any injuries or signs of physical abuse
could be documented.

Taking the issue to social media, Warring said the case raised a wider question about the government's response
to public protest.

“If a citizen is punished for raising his voice against drugs, what message is the Punjab government sending?” he
said.

“Power cannot be a shield for brutality. Those responsible must be held accountable and brought to justice.”

The Punjab Congress has thrown its weight behind Mohanjeet. Warring said Congress Legislature Party leader
Partap Singh Bajwa had met him on Friday and that he would also visit him.

The NHRC complaint does not establish the allegations as fact. Any finding on whether Mohanjeet was tortured,
forcibly administered a substance or falsely implicated would require examination of medical records, police

documents and other evidence sought by Warring.

The row has nevertheless given the opposition another line of attack against Mann, with the Congress portraying
the case as a test of how his government handles dissent.

Warring also said the Congress would hold a protest on Sept. 8 against what he described as corruption in the
AAP government.

Asked about Rahul Gandhi's proposed Punjab visit, he said the schedule was still being worked out.

“The dates are being finalised,” Warring said. “They will be announced very soon.”
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BJP seeks NHRC probe into 'custodial torture' of Sikh protester by Punjab Police

This police brutality is reminiscent of the atrocities committed against Sikhs during the rule of Zakariya Khan, said
Sunil Jakhar

Jupinderijit Singh Aditi Tandon
Chandigarh/New Delhi, Updated At : 07:13 PM Sep 04, 2026 IST

BJP national general secretary and Rajya Sabha MP Tarun Chugh has sought urgent intervention from the
National Human Rights Commission (NHRC) over the alleged custodial torture of a Sikh youth, Mohanijit Singh,
and mistreatment of his family by the Punjab Police.

In a letter to NHRC member Priyank Kanoongo on Friday, Chugh alleged that the incident took place after Chief
Minister Bhagwant Mann held a “Lok Milni” programme in Sheron village, under the Sunam Assembly
constituency, on September 2. According to Chugh, Mohanjit Singh had displayed a black flag in protest against
what he described as the state government’s failure to curb drug abuse in Punjab.

Chugh alleged that instead of addressing the youth's grievance, police arrested him and subjected him to
custodial torture. Citing Mohanijit Singh's account, he claimed that the youth was stripped and beaten in custody,
had cuts allegedly made on his thighs with a blade, and had salt rubbed into the wounds. He further alleged that
the youth was subjected to repeated electric shocks.

The BJP leader also alleged that police forcibly opened Mohanijit Singh's “joora” and pulled his hair and beard,
describing the act as an assault on his religious identity. He claimed that a DSP-rank officer also mistreated and
insulted the youth's elderly mother and sister during the period of custody.

Chugh further alleged that officials made a video call while Mohanijit Singh was being stripped and tortured and
displayed his bloodied and injured condition during the call. He said that, if established, the allegation would raise
serious questions about the involvement of senior officials in the alleged human rights violation.

Chugh urged NHRC to take suo motu cognisance of the matter, constitute an independent fact-finding team to
visit Sheron village and the concerned police station, order registration of an FIR against the police personnel
allegedly responsible, including the DSP, and ensure security and medical assistance for Mohanijit Singh and his
family.

Former Punjab BJP president Sunil Jakhar also condemned the alleged torture of Mohanijit Singh. He said that, in a
democracy, Indian citizens have a constitutional right to protest peacefully.

“The Chief Minister has begun to consider himself a ruler of the Mughal era and is now trampling upon the
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democratic rights of the people. The desecration of a Sikh youth’s articles of faith is an even more serious offence.
This police brutality is reminiscent of the atrocities committed against Sikhs during the rule of Zakariya Khan,”
Jakhar said.

In a message shared on social media regarding the incident, Jakhar wrote: “Anti-Panth Chief Minister Bhagwant
Mann has now fallen so low as to crush democracy and humanity. Mohanijit Singh, a youth from village Sheron,
exercised his fundamental right to protest over a matter of public interest, such as the sale of drugs in the area.
The fact that the government could not tolerate his protest, subjected him to police brutality reminiscent of
Zakariya Khan's rule, and senior officials watched the torture live demonstrates the extent to which the Chief
Minister, intoxicated with the arrogance of power, has begun violating the fundamental rights of the people.”

“Administering electric shocks to a Gursikh youth, brutally beating him, and desecrating his Kakars have brought
back memories of the era of the Mughal empire. The Chief Minister should remember that power does not last
forever, but the stain of arrogance of power will be associated with him for the rest of his life,” Jakhar said.

He criticised the Bhagwant Mann government, alleging that the incident reflected an assault on democratic rights.
He demanded that the Chief Minister apologise and take action against the police officers responsible. He also
appealed to the people of Punjab to vote the AAP government out of power in the 2027 Assembly election.
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Arunachal SIR row: Chakma community moves NHRC after voters blocked from hearing

The Chakma Development Foundation of India moved the NHRC after Chakma voters were allegedly blocked from
attending SIR hearings in Bordumsa. The complaint cites repeated violence and seeks protection for Chakma and
Hajong voters during the revision process.

India TodayNE
Sep 04, 2026, Updated Sep 04, 2026, 2:12 PM IST

The Chakma Development Foundation of India (CDFI) has approached the National Human Rights Commission
(NHRC), seeking intervention after Chakma voters were allegedly prevented from attending hearings linked to the
Special Intensive Revision (SIR) of electoral rolls in Bordumsa, Changlang district, Arunachal Pradesh, on
September 4.

The development came amid protests by members of the All Arunachal Pradesh Students Union (AAPSU), which
led to the postponement of the hearing. The office of the Electoral Registration Officer (ERO) was also damaged
during the unrest.

The hearing had also been disrupted on Thursday. According to the CDFI, the ERO could hear only 222 of 252
Form 6 applications, while just 150 of 303 applications were taken up before proceedings were halted following
violence.

CDFI chairman Suhas Chakma said the recurrence of violence had raised serious concerns over the safety of
Chakma and Hajong communities during the ongoing electoral revision process.

“The repeat of the violence today after yesterday’s incidents exposes the absolute failure of the State of Arunachal
Pradesh in all aspects,” Chakma said, adding that the situation should not have been allowed to escalate into
widespread violence and stone-pelting.

The CDFI has asked the NHRC to enforce the Supreme Court's 1996 judgment in National Human Rights
Commission v State of Arunachal Pradesh, which directed the state government to protect the life and personal

liberty of Chakmas residing in Arunachal Pradesh.

The organisation said the judgment specifically requires the state to prevent organised attempts to forcibly evict
or drive Chakmas out of the state and, where necessary, deploy police or paramilitary forces to protect them.

Citing the violence reported on September 3 and 4, the CDFI said the security situation posed a serious threat to
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the lives and liberties of Chakmas and Hajongs during upcoming SIR hearings.

It has sought directions from the NHRC to the Union Ministry of Home Affairs, the Arunachal Pradesh government
and the Election Commission of India to ensure the safety and protection of Chakma and Hajong voters
throughout the electoral revision process.
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Chakmas prevented from appearing at SIR hearings in Arunachal Pradesh; NHRC intervention sought
By Bikash Singh, ET Bureau Last Updated: Sep 04, 2026, 10:50:00 PM IST

Synopsis
Following protests by members of the All Arunachal Pradesh Students Union (AAPSU), the hearing at Bordumsa in
Changlang district had to be postponed. The office of the Electoral Registration Officer (ERO) was also damaged.

Guwahati: The Chakma Development Foundation of India (CDFI) sought the intervention of the Hon'ble National
Human Rights Commission (NHRC) to enforce the Supreme Court judgment in National Human Rights
Commission v. State of Arunachal Pradesh [1996 AIR 1234, 1996 SCC (1) 742], after Chakma electors were
prevented from appearing at the hearing of the Special Intensive Revision (SIR) at Bordumsa in Changlang district
today.

Following protests by members of the All Arunachal Pradesh Students Union (AAPSU), the hearing at Bordumsa in
Changlang district had to be postponed. The office of the Electoral Registration Officer (ERO) was also damaged.

The hearing at Bordumsa could not be completed on Thursday either. The ERO was able to hear only 222 of the
252 Form 6 applications, while only 150 of the 303 applications could be heard. Because of the violence, the
hearing had to be postponed.

“The repeat of the violence on Friday after yesterday’s incidents exposes the absolute failure of the State of
Arunachal Pradesh in all aspects. The situation should never have been allowed to reach a stage where people
resort to widespread violence and stone-pelting etc.” stated Suhas Chakma.

In order to restore peace and tranquillity, the CDFI filed a complaint with the NHRC seeking enforcement of the
1996 judgment, which directed that “The State of Arunachal Pradesh shall ensure that the life and personal liberty
of each and every Chakma residing within the State shall be protected and any attempt to forcibly evict or drive
them out of the State by organised groups, such as the AAPSUshall be repelled, if necessary by requisitioning the
service of para-military or police force, and if additional forces are considered necessary to carry out this direction,
the State of Arunachal Pradesh will request the Union of India to provide such additional force, and the second
respondent shall provide such additional force as is necessary to protect the lives and liberty of the Chakmas.”

In light of the violence on 3-4 September 2026, there are serious threats to the lives and liberties of Chakmas and
Hajongs during the forthcoming hearings. The CDFI has therefore sought directions from the NHRC to the
Ministry of Home Affairs, the State of Arunachal Pradesh, and the Election Commission of India to ensure the right
to life and personal liberty of Chakmas and Hajongs during the ongoing Special Intensive Revision
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SIR hearing disrupted in Bordumsa, CDFI seeks NHRC protection for Chakmas and Hajongs
By Hub Network September 4, 2026

Changlang Sept 4: The Chakma Development Foundation of India (CDFI) has approached the National Human
Rights Commission after Chakma electors were allegedly prevented from attending Special Intensive Revision
hearings in Arunachal Pradesh’s Changlang district.

The CDFI said protests by members of the All Arunachal Pradesh Students’ Union disrupted the hearing at
Bordumsa on Thursday. It alleged that the Electoral Registration Officer’s office was also damaged.

The proceedings had remained incomplete on Wednesday following disturbances at the venue. An official notice
said the ERO disposed of 222 of the 252 Form-6 applications and 150 of the 303 Form-7 applications relating to
the 49/33-Bijoypur polling station.

The remaining 30 Form-6 and 153 Form-7 cases were rescheduled for Thursday. However, the CDFI claimed the
hearing was again disrupted.

CDFI founder Suhas Chakma termed the repeated disturbances a failure of the state government and said the
situation should not have been allowed to escalate.

In its complaint, the organisation sought enforcement of the Supreme Court’s 1996 judgment directing the
Arunachal Pradesh government to protect the lives and personal liberty of Chakmas and prevent their forcible
eviction by organised groups.

The CDFI urged the NHRC to issue directions to the Union Home Ministry, the Arunachal Pradesh government and
the Election Commission of India to protect Chakmas and Hajongs during the remaining SIR hearings.
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Arunachal: Bordumsa SIR Row; CDFI Seeks Central Security Cover, Moves NHRC After Two-Day Violence
4th September 2026 No Comments Posted in Arunachal Pradesh, Featured, Northeast
Saraswati Gao, NET Correspondent, Arunachal Pradesh

The ongoing Special Intensive Revision (SIR) of electoral rolls in Bordumsa-Diyun has taken a violent turn, with the
Chakma Development Foundation of India (CDFI) approaching the National Human Rights Commission for
protection of Chakma and Hajong electors.

According to CDFI, hearings at Bordumsa in Changlang district had to be called off on September 3 and 4 after
protests by the All Arunachal Pradesh Students’ Union (AAPSU) allegedly turned violent, leading to damage to the
Electoral Registration Officer’s office.

The foundation claimed that the disruption prevented many Chakma voters from attending their Form 6
verification hearings. On Day 1, only 222 cases out of 252 were heard, and on Day 2, only 150 out of 303 could be
completed before proceedings were abandoned.

CDFI Chairman Suhas Chakma termed the back-to-back incidents as a “failure of the state machinery” and said
allowing the situation to escalate to stone-pelting raises grave concerns.Travel Guides & Travelogues

In its petition to the NHRC, the CDFI has invoked the landmark 1996 Supreme Court judgment in the NHRC vs
State of Arunachal Pradesh case. The apex court had then directed the state government to protect the life and
liberty of Chakmas, to repel any organised attempt to evict them, and to requisition central paramilitary forces if
required, with the Centre bound to provide such assistance.

Pointing to the unrest on Sept 3-4, the CDFI has asked the Commission to direct the Ministry of Home Affairs, the
state government and the Election Commission of India to ensure adequate security arrangements for the
community during the remaining SIR schedule and to guarantee that no elector is denied the right to appear due
to intimidation.

The SIR exercise in the Bordumsa-Diyun constituency has been contentious, with AAPSU warning against inclusion
of what it calls bogus and non-genuine voters, while Chakma organisations have alleged systematic targeting of
their community.
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BJP MP accuses Punjab Police of custodial torture of Sikh youth
By Pioneer News Service September 05, 2026

BJP’s Rajya Sabha MP Tarun Chugh on Friday urged the National Human Rights Commission to take suo motu
cognisance of the alleged custodial torture of a Sikh youth, who waved a black flag at a programme of the Punjab
chief minister.

Chugh requested the human rights body to send an independent fact-finding team to the village where the
incident took place and the police station concerned, and direct registration of an FIR against the officers
involved, including the deputy superintendent of police.

He also sought high-level security and medical assistance for the victim and his family, alleging that they face
serious threats from the State machinery.

In a letter to National Human Rights Commission (NHRC) member Priyank Kanoongo, Chugh, who is also the BJP
national headquarters in-charge, alleged that a local youth, Mohanjeet Singh, was arrested and subjected to
brutal custodial torture after he waved a black flag at Punjab Chief Minister Bhagwant Mann's programme in
Sheron village on September 2 to protest against the AAP Government’s handling of drug menace.

Singh was subjected to brutality “reminiscent of medieval-era torture”, Chugh said, adding that he was stripped
naked and beaten in custody.

The youth's thighs were cut with a blade, salt was rubbed onto his bleeding wounds, and he was subjected to
repeated electric shocks, the MP claimed.

“I am writing to urgently and immediately draw your attention to a deeply disturbing and horrific incident of
alleged State-sponsored custodial torture in Punjab, which has completely shaken the conscience of our
democratic society,” Chugh wrote.

“The brutal treatment allegedly meted out to a young citizen by Punjab Police not only violates fundamental
human rights but also represents a dark day for democracy and the rule of law in the state,” he added.

Quoting the youth'’s revelation to the media, Chugh said that when the youngster was being stripped and
assaulted, police officials made a video call.

“The officials allegedly showed the youth's naked, bloodied, and agonised condition to the caller. If true, this
would indicate the direct involvement and sadistic complicity of the highest executive office of the State
machinery,” he said.

The BJP leader also alleged that police officials forcibly opened the youth's “joora” (hair knot) and pulled his beard
and hair, describing it as an attack on his Sikh identity and religious sentiments.
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In addition to this, a DSP-rank officer tortured and humiliated the youth's elderly mother and sister, the BJP leader
said.

“We cannot allow our State to become a police State, where young people are subjected to torture and
humiliation for raising their voice against drugs,” he said, demanding action.
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How Instagram ads row underlines India’s problem with reporting child abuse material

NHRC has issued notices over paid Instagram ads directing users to Telegram channels offering child sexual
abuse material. Of 1.9 million CyberTipline reports India received in 2025, only a fraction translated into police
action.

Written by: Amaal Sheikh
9 min readNew DelhiSep 5, 2026 06:36 AM IST

The National Human Rights Commission (NHRC), under the Protection of Human Rights Act, has issued notices to
the Ministry of Electronics and Information Technology (MeitY), the Ministry of Information and Broadcasting
(MIB), and the Delhi Police over paid Instagram advertisements that allegedly used search terms like “rape video”
and “child video” to direct users to Telegram channels offering child sexual abuse material (CSAM) and has
directed for the Action Taken Report to be sent to the Commission within two weeks.

The notice, issued on Wednesday (September 2), flagged advertisements that had passed review systems of Meta,
which owns Instagram, and remained available until they were brought to the company’s attention.

The NHRC's order raised two questions: on whether statutory reporting obligations under the Protection of
Children from Sexual Offences (POCSO) Act, 2012, were complied with, and whether platforms whose Al systems
actively shape content can continue to claim the legal protections available to intermediaries.

What NHRC asked

On compliance with statutory obligations, the NHRC has asked Meta whether alleged offences were reported, and
if not, for it to identify those responsible for ensuring compliance.

Under the POCSO Act, Section 19 mandates that any person “who has apprehension that an offence under this
Act is likely to be committed or has knowledge that such an offence has been committed” shall report it to the
Special Juvenile Police or the local police unit. This obligation, the Commission states, “cannot be substituted by
internal correspondence, grievance redressal or regulatory engagement”.

On a supplementary representation filed before the Commission, which argues that Meta's Al-assisted tools now
does more than host third-party content, that is, the company’s systems can generate captions, recommend
posting schedules, optimise engagement, and assist monetisation.

The NHRC noted that this raises a “significant regulatory question” concerning platforms whose Al-enabled
systems participate in “generating, editing, transforming, recommending, assisting and disseminating content”.

It has asked MIB to examine whether such functions remain consistent with intermediary status, or whether they
resemble the role of a publisher of online curated content under the IT Rules, 2021, framing the issue as whether
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the law adequately distinguishes “mere hosting/transmission of third-party content” from “substantive platform
involvement in its generation, modification, curation, recommendation, publication, amplification or
monetisation”.

Where this fits into India’s larger problem

The Meta case turns on a single complaint. But it lands inside a system that already struggles to convert reports
into prosecutions. India received around 1.9 million CyberTipline reports in 2025. Yet only a fraction of these
translate into police action.

CyberTipline reports are alerts that are generated when tech platforms detect suspected child sexual abuse and
exploitation material (CSEAM). Once a report is linked to India, it is routed to Indian authorities for verification and
investigation. These reports include images and videos depicting child sexual abuse, attempts to distribute such
material, online grooming, sextortion, trafficking related content, or accounts suspected of sharing or storing
CSAM.

A CyberTipline report begins outside India. Tech platforms detect suspected CSEAM and report it to the National
Centre for Missing and Exploited Children in the US, which operates the CyberTipline. When the activity appears
linked to India, the report is then forwarded to the Indian authorities.

According to Naresh Diwan of the Delhi Police Cyber Cell, the reports are processed by the NCRB and the Indian
Cybercrime Coordination Centre (14C). Both of these function under the Union Ministry of Home Affairs. Once data
is received, the reports are routed through a central system and assigned to the relevant state and district
authorities.

In Delhi, this state-level agency is the Intelligence Fusion and Strategic Operations (IFSO) unit. Diwan said that
IFSO receives the report from the NCRB and 14C, verifies the district it points to, and forwards it to the relevant
police station along with a tipline number. Investigators then seek two categories of information from the
platform — who sent the material, and who received it.

NCRB's 2024 Crime in India report offers a measure of how much survives that funnel. Of 1,238 cybercrime cases
registered against children under the IT Act that year, 1,099 — nearly nine in 10 — involved publishing or
transmitting sexually explicit material depicting children.

Before an FIR is registered, authorities conduct a preliminary verification exercise.

Investigators use information contained in the CyberTipline report — including the account details, IP logs, linked
email addresses, phone numbers, account creation records, and digital hash values — to identify the jurisdiction
from which the content was uploaded or shared.

A hash value functions as a digital fingerprint of a file. Investigators compare this hash of material recovered
during the inquiry with the hash contained in the CyberTipline report to verify that both refer to the same content.

But not every report progresses beyond this stage. Experts say that these reports vary significantly in quality and
completeness, as some contain enough information to support immediate action, while others require additional
verification before investigators can determine whether an offence has occurred.

Registration of FIR

When investigators recognise the jurisdiction and access the flagged material, they assess whether it prima facie
depicts child sexual abuse material. “If viewing the video or photograph makes it appear, prima facie, that this is
an obscene material pertaining to a minor, we register an FIR on that basis,” Diwan said.

The digital nature of the reporting chain means that registration is generally tied to the material and technical
evidence available in the report. Once the jurisdiction is identified and the material verified, the case is forwarded
to the local police station or cyber police unit for registration and investigation.



One of the more recurring difficulties is verifying the age of the victim. Diwan says that there are cases where
images and videos do not clearly establish whether the person depicted is a child. Poor image quality, blurred
visuals, or uncertainty about age can prevent authorities from proceeding. “So usually when the background is
blurred, and the images are not clear, we do not register a case either,” he said.

Once an FIR is registered, investigators begin the process of identifying the individual behind the account. Police
obtain subscriber information from platforms, trace IP addresses, identify internet service providers, and seize
devices for forensic examination.

They also look into fresh account information from platforms to cross-check the details contained in the
CyberTipline report. Digital evidence retrieved from phones, computers, and storage devices is examined as well.
The chain of custody is documented through certificates issued under Section 63 of the Bharatiya Sakshya
Adhiniyam, 2023, which state that the chain of custody was not broken.

Because tracing an account is easier, investigators rely on multiple data points, including telecom records,
platform information, and financial transactions that link the offence to a specific individual.

Speaking to The Indian Express, Bhuwan Ribhu, advocate and founder of the civil society network Just Rights for
Children, described an investigation in which a Telegram-based CSEAM network was traced through a UPI
payment trail. Investigators matched telecom and financial records and found that the SIM card was registered in
Madhya Pradesh while the account was being operated from Uttar Pradesh. “This mismatch is what led the
investigators to the actual person,” Ribhu said.

Cases in courts

Cases involving online child sexual abuse material are generally tried before special courts designated under the
POCSO Act. Under Section 28(3), the Act grants POCSO Special Courts jurisdiction to try offences under Section
67B of the IT Act involving the publication or transmission of sexually explicit material depicting children.

However, convictions depend heavily on the digital evidence. Experts say that defence arguments frequently focus
on attribution, whether the accused was actually the person using the device, SIM card, or internet connection
linked to the offence. Where investigators are unable to identify the person responsible despite exhausting
available leads, police may file a closure report.

What the reports don't reveal

Perhaps the limitation of a CyberTipline report is that it often identifies where abusive material was found, not
where it originated. To establish the origin of the material usually requires a separate investigation involving
devices, communication records, financial trails, and witness statements.

Ribhu says that these delays are built into the system even before a report reaches the local police. Even when the
child, offender, and platform are all located in India, the report often travels through multiple entities before
reaching a police station, he said. “Every one of those extra steps is a delay a child cannot afford,” he said,
referring to the multiple agencies through which reports pass before reaching state authorities.

The challenge, he added, is growing more complex as offenders increasingly use encrypted platforms and Al-
generated content. “Equipping agencies isn't a one-time fix, because the crime itself keeps changing shape,”
Ribhu said, as offenders’ usage of the new technology makes it harder to detect them and the content through
traditional methods such as hash matching of known content. “Law enforcement has to move at the same pace as
the crime evolves, not catch up to where it was two years ago,” Ribhu said.
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GSTTe HTHTRSTeR ehiiehd & IS ATHet § Shidd 3 TTU=SIRE! ol foiar o, avepR 3R gfetd R o 77+ ety
4 Sept 2026 7:50 PM

USTTe Rl 3reme] 3R e smfier &g 3ot afs = 73t & G 3marsT 36 aTel IHTSieh hiiehd! Algsiid A 3t Aig-siid 2RI
& Idis, ferad & AT 3fiR STaR AT Shd & TRITT bt dAehe AT AHATERR SR (TTTISIREY) hi U feigehs g&aalq chl 7T
N EI

ahTg, 4 fAdeR (3MEUTATT) | USTd Hidg 3regel 3k Tigg smfier &g o afdm 3 99t & f&ems smarst IaM aret amTfSies sriesat
Hig-oitd &g 3% Aigasiid ORI & Iadisd, Raa & g1 3R STaRA 20 ha™ & IRIUT ol A AERT AFATIBR STIRT
(TTTTIIREY) Pl U fogaR geadiy &t 7i 6t §1 Fivg smReR &g o afsn 7 Giere Hif2ar Wewid v R &gl & 351 Aigitd
fOg ol =g e & faw smaiw & fAerrad 6t &1 3817 TaTer 31T foh 3R ahig ATfies A19) & AT sirarst 3a1dT & 3R 39 sudh
fore garfea foran Sirar &1 g des [RAidremes &1 361 et foh T et geaT <l aTet 181 & Tehd! 37k VT ht I & SRR & drene
STaTaag ST ST AR | TITTeTRE &l St T o= & gidg smier &g 3 et foh 2 Rder o e foidt & i IRY & gregeist
WA A Y It & SR Higeitd &g 7 doTea & dga 72 & e erifagef oty wesf= fhar a1l 317 v 7 6t &d & srer
gieT fdETd §U TR & Fare fohar ot foh gt & e foret T # oft A2} &t e wR wrdt = ot 781 &) a1 %e1 &1 okt
a2 & a1g 3% gfo fevraa A & o wam) a1g # srudrer & Aigesiid &g 3 SiRig o 36 f2Rrea & SR Iah any ik ARdie,
A8k Iadfled, STATSTG AagR fohar T 3R ATaTg < 718 | gferenfifal 4 3 Twell & g3t avg dier, o gferd =iehl of St
farTefl & stedh i, R ot STeReT thetran, g1t SR aTe Wit a7 SRR WR & i Tiet W A0 gt | dig-siid (&4 o1 a8 off eRiu @
foh 38 <ffarer & thep feam T ofik ARdTe &Y O ufchar A3t siet o SIRT fohedt o aaferT ot fd@ms 81 617 I8 it SRy e
o gt @1 7 32 yudh & 5 afe 35 gear & IR F foheft &) admn oY 3% wR @ arex oft 7 Reper fean s gige smfier
&g ot afs 3 o # 11+R SR 1 Ieeid I gU el foh Aol f8g a1 qraT & foh gferd feRmard & IR S Stare Aeftar uaref
e T, oS e IRt ST 3% et T iR RUld uifeifeg o R 393 fRTw 91 A9 hl ATHAT a1 & T 17| gide 3 el
foh g8 gerehn agg dfery ik iR § dT sl Wdx ok Awaer St g+t arfgu| 3R A AFaIf9aR ST T AT 6l I3 od
gU e, Awaer SR deg STia &M, USTe TR 3R Hafd g sifdemRal & fawga Rulé aera i, @efididt 5w, afeea
Repts, Siu 2w RUle, wic Repls ok 3 seiag s A1ed ol RIS T@, Hig-siid 48 ol W Afschd URI&T0T e 9T A |
et goft T <t 3ffeRT Y ST dhe Y AT Y &1 I T & 7 off 3murg foha b Atgeshia &g @t fanedt oft uehR i e,
SETE AT YATSAT § YRE & 1Y 3R Sl urg 5714 a1t gferd sifdenriat g 3=y i & R&IeTTth 9% ST ShRars &l SITe | USiTe shidd
31eAel A gl foh AT 1 TR g 3R T I oA J1 =1 GRAfAd et & T TIga3RE &1 declel g3y St gl
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S WR 37settel It A NHRC &%, MeitY, 1B #31ed 3R faeedt gfetd &l Aifed SIRY - nhre notices meity ib on
instagram csam promotion
04-09-2026 10:21:00

¥ A YRR ST NHRC 3 $Rerid R <dt § S[o! A1 1yor 9t CSAM & fA7Tas 8k TR W soagi-ad 3R &
e fIehY HalTera MeitY qem a1 Ue GERUT H3ATerd 1B @l Hifed WeT &1 3T = At &Y QA IR aTel 331 gU YD1 & foh R ag
thadt geae 7 gl IT fRual & d8d Tep Uehiereh & w9 H 371aT &, foad...

ST R 7=eitel At A NHRC &, MeitY, 1&B #3Terd 3R faeett gfeid @l Aifed SRt NHRC A $%erm &R s/=d1 € Sjaf I
LToT Tt & faRTe ok TR WR Saagiad ofR gaT Wenfiidhigtenmd wR siscial CSAM W MeitY, 1&B @t Aifew far ifefSea
3%h, 718 (ool | S W Sl 9 et I AMuor It & A7 3Rk g9R & 7R AT & IEa A SifdeRr mah A 9 3@
YT § | STTRANT 7 Sercr-a 3R G- Henfiichl #1erd , Yo Ud THRUT HATerd bl AfeH AT qf AWTg o 3feR Sfarel Him g
STTANT 7 @ IR IR 1&B AT @ gt & 1o a1 2T IT ®ew, 2021 & d8d SATHTS RIXCE Shee & UfeeieR AT UfeaieR o dik IR 396
AT IR | AT &, STgi T Shurt & O%ed e I, Iqald, TR Hd, RpAg ed, Tfeciel hid a1 IgId & IAHd SRR ST =
e fohar & foh a8 amer dhaa sisclier armft srueis hen do difta 78l &, afees ag oft &g ot faww € o o aisrer difzar wewid &
3 TMiReH, fAwTRRer vomeft iR faso= &5 O srmufisies chée ol dgmaT &=t AT 599 TS et B MAA & | AP 79 SifdepRr
SRV & aw fOrfes st = wE fohar foh 0 At & Satagifa ofik g Uienfidh! H#atera = Aer &t Aifew SR favan & SR faeeht
gfere &l ST SR & 1911t Hif3aT wiehid $em™ IR STafe-e arfl 3R 39ch TaR-UHR i diehe AT AFG SR STINT
W 98C hel 81 T &1 SN Y S & SR Ig I1d A1 318 & o Aer ot nfafafda ok dhde Ansme fAwen # enfier g, it 59
I Wenfieht srfafas &t et 79 & dgd U Sl gRer A gTek’ § a1eR aTdt g1 NHRC & 95& fiies St o 39 ey A
e foha o Al hlg wiehi dhad oR-3Tucils Sl gfaem 37 & soig Ufsfen ged uam &ear g, difsat ar uike & fag dhuwr e
&l § 3R TANRGH & SRY ehd ol T@IdT 3T 8, dl g HgS Ueh AR g ¥g S| Gt fRfd # ag 'eReds aifHerrg ehde’ dar
e i Aoft F smar 1.

ST WR 37=eftel At A NHRC 9%, MeitY, 1&B #3Terd 3R faeeft gferd @l Aifed Skt NHRC A $%erm W s/=di € Sl aH
LMoT Tt & faRme ok TR WR Saagiad ofR gaaT denfiidhigeenmd wR siscial CSAM W MeitY, 1&B @t Aifew far fefSea
3%h, 718 focell | %™ W Sl 9 et I Moy Frft & a7 3k g9R & 7R At # IEa A Sifder ma 4 9 3@
YT § | STTRANT 7 Serer (e 3R G Henfiichl #A1erd , YT Ud THRUT HATerd bl AEH AT qf AWTg o 3ieR Sfare HiTT
STTANT = @ IR IR [&B AT @ ger & o6 a1 3t IT ®ew, 2021 & d8d TS RICE Shee & UfeeieR IT UfeeieR & dik IR 39
A[etedt GRR | 1T 8, Sigt +ft ot & fAwed dhde s91d, Igad, RRC ed, Repfi Ted, ufeeter avd a1 dgrd & 1979a iR ST &
e fohar g foh ag amer dhaa siscfier armf srueis oea do difa 78l 8, afer ag oft S o1 faww € o o aisrer dfifzar wewid &
3 TAMReH, fAwTiRer yomett ok fasmos d5 0@ srmufisies dhée ol IgmaT &=t AT 599 HHTS et B M & | AER 7 SifddR
SRV & e fOrfeh st 3 we foha 36 5 At A sataeifady ofik g wienfidhy watera 3 Aer ot Aifew SRt favan & ok fieeht
gferd &l ST SR & 1911l HifSaT wiehid $=ei™ IR Tafie-c arffl 3R 38ch TaR-UHR &l didhe AT AFE SRR ST
S Ig< HeT 81 TAT g | SR hY S & SR Ig Td AW TS g fob Aer Ot nfafafe ofik dhde Ansmc RAen | i 8, it 39
G Wenfieht srfafaas &t &Rt 79 & dgd UTe St gReT 'A% gTek’ § a1eR Tdt g1 NHRC & 95w fiies gt A 39 ey A
W {3 3 afe g wiehiH dhad geR-sdeis Sl g & & sorma gfefen goar var o §, difsal a1 dive & fag e deiee
AT & 3R TANRGH o SIRY Thee hl F¢IaT &dl &, df ag Hesl Udh 'Heaw' -1g! g w11l e fRIfa § a8 'wRpies sifars dhde’ 3R
e S Aoft F 3mrar g
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SR eer his: NHRC &1 981 e, Hifed uraet Mt &t 7.5 dra $U G3TasiT o Sl 3TasT
Aishwarya 04 Sep 2026, 05:13 PM T[oRTd

STEAGIETG: TSRId & TR o Afdd ‘dieX i’ | AT AFANEHR SN (NHRC) 7 5T TRGR i RIUT ehgex SHTuRex urae et
Y 7.5 ARG S T FINTGST 3 o1 cer & g1 miefir 7 g8 sifaw goars & a1g amahT = we o o Amve & gfery &l sars @
gercit & AFETOeRRT 3R ArATfoieh TRAT 1 1R Seeta gon g1 fAdhmss @St

it HifSAT IR Uk Bl eiek IR g1 & a6 g [aa1g 9= 31 o1, foreeh SimeR W gfed = urae Ml s fRuar o e
REART & 916 Urae A gfeid U W erdy f@Rred, smiRes g Af€es ard=1 3= $iR S & 9 | didsii-ch &9 § gATR drTfoieh
T G YdTISd e T STRIY T AT

Gferd <hl 39 T 3R R-fSHERMT ShRarg &1 QR ToRid H el feriy garm ATl ST e & aTe Ude 3 =1 & fig Aaraer
SITANT BT GRaTST @ew@erdT a7l NHRC & 39 $hadt 7 gfo &Y srrivomeft o 7efik warer @ aed gy Hifda gadt ot ot wga <t &1
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alleged-custodial-torture-tarun-chugh-nhrc-fir-demand-20883248

Punjab News: USTTel # gaes i fUerg W B)P AR, d%01 g9 ddl- sois & 2T, 9 S1eT 3R 3T hie & gich

Punjab Police controversy: UsTTa & TR & 2RI 7Tid H JEIHAT WTdd AF & HRIhH & 915 Ueh [ gaeh o idd fawaa #
FeRAT Bl wiehe faaTg o gt 7T 8| ot §igg 9%uT g9 A A 0 ARG AFal SR SN § dchld I3 o, FIR GSf e 8k
3t gfo srfareTiat & R Sars i 7 i B

75 fdeett Author Anand Shekhar Time Sep 04, 2026

Sikh youth custodial torture: UsTTa & TR St & R 7Tig & Gregwi=lt «FTdd A Y STHAHT & SR Siet s fe@rens favty
TR ATel TSI SRiehat Hig-Toid (g g, i Ifer fevrea & & fiers &t da e ast 81 78 &1 9ToTaT ieg ae0r g9 7 39
e # AE AR ST (NHRC) & Wa: G9 o Y 71 Y § 3ik et gfor sifdeial & e gia FIR gof e ofk 37
a1 Y sRafed e &Y i 6 g1

2 P i FaTA G- TR UdTSd el T 3TRIT

BT G A TR AT foh GoTel hl gfere 31 S1TeHT UTdl TReR o SR WR H&Teh &1 718 &1 Iw6i-1 araT foha ok e 1ia # o1 =1=m
faRteft shrderat AtgToiid o g = Teh &R &l &d § it Shus fawrer 791 & ge R faxtey asf aherar 3R Farer g ot gfageidal 1
ITch 1Y gaTad &l IR g2 UR e & |

B0 gH & IR, Jaeh I forad # Hel deh dier 12T, fastelt & gedh A Y, 38 IRk WR scig ARERR T+ fdgen T 3R 38
g1a ot 7= flg Q1 381 I8 +ft SRy o ok gaes o uRaR & wewl & a1y oft ARdie 6t 75 3R 3¢ 3TULAs Hg T

PUs IdRER JIfSaT g9 &1 SIRIT

BT gH = 3RIT &Td §T el [ B18d # gaeh & hus SAR ITHT ISt a1 7T 3R Hfdd dR IR AifSAT it ech ST HTeH!
a1t & <t Sareit ot foxaman M| 36 el foh Toh dlendiieh aRIT | 3R g ANTRG JEFH3T & a2 39 iR gmnfers
Tehe IR ATl YT 8, ol T 3Y 39 ARG hl X TSI &I SQH? Ig1 39 G ohl HHATERRT I TR Jeete 3R alichcs TR Hrem
EHET I

NHRC & g5a&lq 3R T%&d BILAT HRars Y AT
BJP AT 3 gl fob &Y @i Sraeft acf cht 3img & ATRepl Uk IR ohed &, 38 a8 gl a1 3 dhell IR o WR UgA &l g Afdes ar
I SfHR T8l §1 I NHRC & 58 Al # ged e o 3R Hig-siid fdg @y ol =g faerm & srdter &1 81

BT g A AT <Al foh 5 AR Ha H 2midet =rg foha=n it sre1 gferd aifdenrt Y, 39k et SimuRifdes JeraHT gt o 39 gid
fAcifea foar Se ) @ € 3517 et o S IoTifaes TRerehl & 3R TR I8 JoH o/ T 8, 3 ddh o S & 819 ugan d1feul


https://www.patrika.com/amp/national-news/punjab-sikh-youth-alleged-custodial-torture-tarun-chugh-nhrc-fir-demand-20883248
https://www.patrika.com/amp/national-news/punjab-sikh-youth-alleged-custodial-torture-tarun-chugh-nhrc-fir-demand-20883248

Khas Khabar, Online News, 05/09/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

news-hindi-1-842114-KKN.html

USTIS : HHTTSIeh ShRiehd o St Aet § ity = TTU=aTRE! i foiar usl, TReR 3R gfetd wR oy 7k 3Rig
khaskhabar.com: g[sraRR, 04 f&dwR 2026 8:18 PM

GSNTg | USTIE il 3remel 3k Oige 3mer g I af$m 3 73t & fRAeTs 3marst SaM aTet AmaTSie Sriddf Aigeitd &g 3%
Hig-Tofid AR & Ialts, fRrad & T 3R STaRA 120 Shea™ & SIRITT ht A AFTT AHAIIRR ST (TTTIINREY) ht U= fogem
BXIEY Y 7T Y &1 Tige MR g Iom afgh A Mere Hifgar wewid va R wet i 38R Higeia &g & =g R & g
3T & fAhrad i g1 I8 GaTd Io/T foh 3R s ANRS 9 & AT SMarst 3511 & ik 34 59 e yarfsd forar smar g1 a8
Jgg fIdrees &1 37614 el foh w1 el RdT ol @TeT T8l & Tehdl! 7R QAT T P S SRR H AT STATEI3E ST STHT A1y |
QTR ot At Mg U # wiwg smfieR g 7 et 3 2 fRAdeR ol T St & g IRY & gegw=it awrdd A <t Teft & R
Higoitd g = It & gd A2} & e Lrifaqef fajte veei fhar a1l 351 T Ae &Y B & S $isT i@ §u TRaR & Fard
fora e foh gt & ot et e & oft A1t i Twer wR warelt fAdsor ot A8t &) un ¥e1 81 fajtey veei & &g 3= gferw ferraa &
o forar mam

e § 3 dTet & Hig-itd f&g 3 oiRiy e o fvrad & e 3ah ary iR ardie, amfde 3afiss, sroamsie agagR fobar mar
3R FTag <t 1| gforaesfiat 3 3% guret @ gt davg fer, G gfo el o ST fasTelt & gteds e, 87 @t Saee e, qrét
3R STeT Wie q2r SRR R &l el R T8 gt

Hig-Teiid g o1 a8 oft 3Ry & {36 32 2fiarera & thep i wam ofik aRdte i o ufthan difeat svfa & SR fareft o= aafer ot g
T 381 Ig Y ITRIY o b Shead) @1 = 3% aFeh! &t o af 31A g1 & IR # foheht ot gam dt 378 @R 9 areR ot 75 Mehemt
T St

g sMieR g weT afe 3 ot # 1efiR STRIY o1 ool e §U el o Hig-ioiid (g ol aTaT & fob gfor feReTd & SR 378 SteRd
Fefier ueref fear mar, fSradh a1e 371 S1U 3 e T 3R Rulé uifSifea o R 31ah et =121 Tae b1 ATl gt & 3 T
qige 3 &gl foh a8 "eTehr Sgg dfere ok iR & dur sadh! wda 3k fAwuer <= g+ =nfdal

Igi7 AR AFETEHR RN & A Sl S oid §¢ W, [saer 3R Trgeg Siie e, Goid SRR SR Heifdd giad srfaenrieat
@ faga Ruté aere o, AR pewr, Afdewa Repte, Siu 2 Ruld, siat Rentd ok o1 satagifAes Tredt ot QRf&Td @A, Agsitd
&g o1 Wda Afsera URieror s a1 AT | e Gt R eht ARt I STia et h JiTT i 81

381 AN § g T 3murg R 1ok Atgesita g ol fonedt off U bt erteht, ama a1 uareT & gRer 4 S1Q ok gt urg S are
gferd srfenTial g 311 @l o AT T I SRATS hl ST | USITe Hitd el A el foh ATl 3idid TR & ok 9y 9
A T I RAfAd A & el THasiRdt &1 dehlict g5d8T S 81

--JTEUTATH
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ferTa & gaes ol AT T STRIY, HHATISRR AT § gedarg i 7fT
04 Sep 2026 14:27:53

% faeeht, 04 fdeR (R.4.)1 usie & gom famas &= & R mia & gt & wricd | Fref giEt i aret @ gas & a1y
gferd fRuerd # FeRdT & 7R STRIT ot § 1 9TSTUT & HRATerd U9RY U ASATHT HiEG a0T T A [ehaR ohi LTI AHATIERR ST
(TTgTeREY) & Te= fdeh A &l U fogane AT | dehiel geaery ot Jim &l 81

TEUT T A U H gl foh 2 fAdear ot geegesft wirdd A &l '@t A & SR R gaeh Aig-siid g 3 21 Sl T8l Sl atehe
Lrifargut faRty ey arelt 3iEt fowTg off | sadk a1 deTTe gfe A 3 fevraa & foran ok arame &1 3617 wvet 6 gaes Atgeshia g &
a1 fgRrara # ARde, anfifes Serqelt 8fik 3Hh uRaR i Afgernatt & ary gedasr fhar mam

U3 & IR GIfgd gaes ot AT AT ST & SR fifSat hiet foham 7T ide o = TIUTSRE! § 0 A ol Wd: G o i A7
&Y &1 STk TIY A Y W STid S St 6 off i 6 21
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goTTe # @ gash IR gHel, JE@aR 98 a16et 4 AAP W &M 1R 3RIg; NHRC & G&e ohl AT
Written By : Amar Deep
Published : Sep 04, 2026 02:39 pm IST, Updated : Sep 04, 2026 02:39 pm IST

GSTTE H Ueh gach R g hl HIHCT 3oTd gU GEaR g arae = 314 31! urdl aRepR W AL @mem 3214 39 Aret # I
HHATERR AT & G G@dl ot <hl 37die ol |

fRATOr Srehrett 3T (SAD) & U@ @R g S1adt A TR ormra foh doie # 379 &l a0wn & e Sirarst 36 R e 8@ gash
! TaTed 3R SraETAd fohar | SR IET AHanfdeR ST (NHRC) € 39 Aa § g@d o 6l ardter 1| isrer Hifgar wewnd
X' | Ueh U # GEeR 88 a1ea = IRIY 0 ma foh gadh A Uget YA o R 7Tia # Toh ©d IR Tgahe a1y UG faear a1l SAD wi@
J hgl, "goTe | 379 Y gHE & TR 8 99 gl Y i7Hd wA aret U gore g dgadh & arer AAP dSTe 1 g8t fhar g1t

gaeh o T hl TS ARYIE

gEdR [ I16d = SIRIY @i b gah & wus 3dR 3T 1, 3§ dier mar 3fR fSsTelt o1 sTed fear mar| a1 &) 39eh! uiel 3fiR 3l
% 1Y SGHch! chl T8 | I7gI 1T 3TRIY T foh gaeh chi STTH ohl &1 § ehTel 11T 3R 3¥eh H1al R A JTeT 71T | 35 g ot
SR T foh gaeh ohl Qe B¢ © SATGT THY deh et STl & UieT T 3R 916 H 7+ 37awl | g 71471 Heich 91+ 39eh! Af 3R
gl o 1Y TGHh! i TS|

AHAIABR AT & g@d a7 di 3rdter

39 AT e Pl "SRRI TAT Y TG A T, "H 5 8¥ehd Sl IR (el dheaT g 3R AL AFATUSHR SR & gid 3@ o
& 3rdiet T §!" IBI T, "USITS hl 3 g U el HT ST HehaT 3R 7 B T ST T g1 I8 A Hifear @ ardiet 6
& 3 2@ e 3! UTdl gRT SidehdaTe" & ¥Y H ISR he

e 919 R faveft gt & e

g TCHIhH Uold | I g1 HRI ST SUT-JIel o dd TH 37T 81 3R g foh st idd A, 3+eh! It 81, IR @ik
3R AAP g fadiferal & SIRT Stare aget o1 fRifedhe e 3@ €1 dioidt ok fIR1fOT srenrett gt w@a faueft qefl o eRIT & A 3w &
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